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5/7/2003- ECB&PR dated 22.12.2003 (enclosed as Anpexure VII) referred to tn section
80CCD (para 3.5.3 of this Circular):

x) the aggregate of all sums tbat are comprised in the transferred balance as referred 10 in
sub rule (2) of rule [l of Past A of the Fourth schedule of the Act in case of an
employee participating m a recognized provident fund, to the extent 10 which it is

chargeable Lo tax under sub-rule (4) thereof.

[t may be noted thal, since salary includes pension, tax at source would have to be deducted
from pension also, unless otherwise so required. However, no tax is required to be dedvcted
from the commuted portion of pension to the extent exempt under section 10 (10A).

Family Pension is chargeable to {ax under the head *(ncome from othes sousces” and
not under the head “Salaries™. Thercfore. provisions of section 192 of the Act are noy

applicable. Henee, DDOs are not required to deduct TDS on family pensjon paid to person.

[.2 What is a Perquisite?

As per Section 17(2) of the Act, perquisiles include:
1) The value of rent-free accommodation provided to the employee by his employer:
i) The value of any concession in (he matier of rent in respect of any accommodation
provided to the employee by his employer:
ii1) The value of any benefit or amenity granted or provided free of cost or at concessional
rate in any of the following cases:
a) By acompany (0 an employee who is a divector of such company:
b) By a company (o an employee who hus a substantial interest in the company,
¢) By anemployer (including 4 company) {o an employee, who is not covered by
(a) or (b} above and whose income under the head “Salaries™ (whether due from
or paid or allowed by, one or more employers), exclusive of the value of all
benelits or amenities not provided for by way of monetary payment exceeds
Rs.30.000/-.

[What constitutes concession in the matier of rent have been prescrbed in Explanations

I 1o 4 below section 17(2)(ii) of the Act.}

iv)  Any sum paid by the emplover in respect of any obligation which wou!d otherwise
have been payable by the assessee.

v)  Any cum payable by the emplayer, whether directly or thronugh a fund. other than a
recognized provident fund or an approved superannuation fund or other specified

fonds u/s 17. to effect an assurance on the life of an assessee or to effect a contract
K



Lor an apnuity.

viy The value of any specified sceurtty of sweat equity shares allotted or trans ferred,

(vii)

(viia)

(viti)

directly or indirectly. by the employer. or former employer, free of cost or at

concessional rate 10 the emplos ee. For this purpase,

(a) "specificd secursty”” means the seeunities as defised in section 3(hy of the
Securitivs Contracts (Regulation) Act. 1956 and, wbere emplavees™ stock option
has been granted wnder any plan or scheme therefare, includes the securitics
oftcred under such plan or scheme:

(b) “sweal equity shares” means cquity shares issued by a company to its
employces or directors at a discount or (or ¢onsideration other than cach far
providing know-how or making available rights in the nature of intellectual

property cights or value additions. hy whatever name called:

(€) the valuc of any specified sccurily or sweat equity shares shall be the fair
market value of the specified security or sweat eguity shares, as the caxe mav be.
on the dale on which the oprion is exercised by the assessee as reduced by the
amaunt actuadly paid by, or recovercd from the asvessee in respect of such secariny

or sharcs;
(@) *~fasr market value™ means the value determined in accordance with the methad
&s may be prescribed (refer Rule 3(9) o! the )T Rules):
(e) “optivn” means a nght but not an obligation granied fo an emplovee 10
apply far (he specified secunity or sweat equity ghares at a predetermined price;
the amoun( or the aggregate of amounis of any contribution made to the account of
(he assessee by (he elaployer—

(a} in a reeognised provident fund:

(b) in ihe seheme referred o in sub-section (1) of section 80CCD; and

(v) in an approed superannuation tund.
to e extent it excaeds seven lakh and fifty thousand rupees in u previous year;
the annual accrelion by way of interest, dividend or soy other amount of sumslar
nature during 1the previous year 1o \he balance at the credit of he fund or scheme
referred to in clause (vis) above 10 the extent it relates 1a the contribution referred 10

in the said olaese which is included in total incone: and

the value of any other fringe bene it or umenity as prescribed in Rule 3,



1.3

What is profit in lieu of sajarv ?

As per Section 17(2) of the Act, "Profits in lieu of salary' include:

the amourt of any compensation due to or received by an assessee from his
employer or {ormer employer al or in connection with the termination of his

employment or the modification of the terms and conditions relating thereto;

any payment (other than any payment referred to in clauses (10), (104), (108), (1),
(12) (13) or (/34) of section 10) due to or received by an assessee from an employer
or a former employer or from a provident or other fund, to the extent to which il
does not consist of contributions by the assessee or interest on such contributions or
any sum received under a Keyman insurance policy including the sum allocated by

way ol bonus on such policy.

"Keyman insurance policy” shall have the same meaning as assigned to it in section

10(/0Dy;
any amount duc to or received, whether in lump sum or otherwise. by any assessee
from any person—

(A) before his joining any employment with that person; or

(B) after cessation of his employment with that person.

2. RATES OF INCOME-TAX AS PER FINANCE ACT, 2021

As per the Finance Acl, 2021, the rates of income tax for the FY 2021-22 (i.e. Assessment

Year 2022-23) are as follows:

2.1

Rates of tax

A, Normal Rates of tax: In the case of every individual other (han the individuals
referred to in para (B) and (C) below:

S. Total Income Rate of tax
No |
Ll | Where the total income does not Nil;
exceed Rs. 2.50,000/-.

2 | Where the total income exceeds S per cent of the amount by which the total
Rs. 2,50.000/- but does not income exceeds Rs. 2,50,000/-;
exceed Rs. 5,00,000/-,

3 | Where the lotal income exceeds Rs. Rs. 12,500/- plus 20 per cenl of the amount by
5.00.000/- but does not which the total income exceeds Rs. 5,00,000/-;
exceed Rs. 10,00.000/-.

4 | Where the total income exceeds Rs. 1,12,500/- plus 30 per cent of the amount by
Rs. 10.00.000/-. which the total income exceeds Rs. 10.00,000/-,




B. Rates of tax for every individual, being a resident in [ndia, who is of the age of sixty
years or more buf less than eighty years at apy time during (he finaocial year:

S| Total Income
No

Rate of tax

1 | Where the total income does not
exceed Rs. 3,00,000/-

Nil;

2 | Where the tolal income exceeds
Rs. 3,00,000 but does not exceed
Rs. 5.00,000/-

5 per cent of the amount by which the 1otal
income exceeds Rs. 3,00,000/-;

3 | Where the total income exceeds
Rs. 3,00,000/- but does not
exceed Rs. 10.00,000/-

Rs. 10,000/ plus 20 per cent of the amount by
which the total income exceeds Rs. 5,00.000/-;

4 | Where the total income exceeds
Rs. 10.00,000/-

Rs. 1.10,000/- plus 30 per cent of the amount by
which the total income exceads Rs. 10.00,000/-

C. In case of every individual, being a resident in Indja. who is of the aze of eighty
years or more at any time during the financial year:

[ SI [ Total Income
_No

Rate of tax

I | Where the total income does not
exceed Rs. 5.00.000/-

Nil:

2 | Where the 10tal income exceeds
Rs. 5.00.000 bui does not exceed
Rs. 10.00.000/-

20 per cent of the amount by which the to1al
income exceeds Rs. 5.00,000/-;

" 4 | Where the total income exceeds
| | Rs.10,00,000/-

| Rs. 1,00,000/ plus 30 per cent of the amount by
which the total incoe exceeds Rs. 10.00,000/-. |

2.2 Surcharge on [ncome-tax

The amount of Income-tax computed in accordance with the provisions of section 11TA or

section |12 or section 112A or the provisions of section 113BAC of the Income-tax Act,

shall be increased by a surcharge for the purposes of the Union, calculated. in the case of

every individual or Hindu undivided Family or associalion of persons or body of individuals,

whether incorporated or rot, or every antilicial juridical person referred to in sub~clause (vii)

of clause (31) of section 2 of the Income-tax Act 1961 —

(a) having a total income (including the income by way of dividead or income under the

provisions of section 111A and section 112A of the Income-tax Act) exceeding fifly lakh

rupees but not exceeding one crore rupees, at the rate of ten per cent. of such income-tax;

(b) having a total income (including the income by way of dividend or income under the

provisions of section 111A and section 112A of the lncome-tax Act) exceeding one crore
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rupees bul not exceeding two crore rupees. at the rate ol lilleen per cent. of such income-lax:

{¢) having a fotal income (excluding the income by way ol dividend or income under the
provixions of section I11A and section | I2A of the Income-tax Act) exceeding two crore
rupees but not exceeding five crore rupees, at the rate of twenty-five per cent of such

ncome-1ax;

(d) havina z otal income (excluding the mcome by way of dividend or mcome under the
provisions of section 111A and section 112A of the Income-tax Act) exceeding five crore

rupres, al the rare of thirly -sever per cent of such come-tas: and

(¢) having a total income (including the income by way of dividend or income under the
provisions of section | LA and section | 12A) exceeding two crore rupees, but is not covered
under clauscs (¢) and (U). shall be applicable at the rate of fifteen per cent. of such income-

tax:

Provided thar in case where the toral income includes any income by way of dividend or
invome chargeable under section 111A and section [12A of the Incomu-tax \ct the rate of
surcharge on the amount of Income-tax computed in respect of that part of income shall not

excecd fittcen per vent.

Provided further that in the case of persons mentioned above having total income exceeding,
(a) fifty lakb rupces but not exceeding one crore rupees, the (otal amount payable as income-
{ax and surcharge vn such income <hall nor exceed the total amount pavable as income-tax
on a total income of hfty laih rupees by more than the amount of income thut cxceeds fifty

lakh rupees:

(b)Y one crore rupees but does not exceed (wo crore rupccs. the tolal amount payable as
income-tax and surcharge on such income shall not exceed the total umount payable as
incoine-lax and surcharie on a total income of one cruve rupees by more than the amount of

income that exceeds one crore rupees;

(c) two crore rupees but does not exceed five crore rupees. the toral amount payable as
income-tax and surcharge on such income shall not exceed the wtal amount payable as
income-tax and surcharge an a otal income of two crore rupees by more than the amount of

mcome thal exceeds two crore rupecs:

(d) five crore rupees, the otal amount pavable as income-fax and surcharge on such income

7



shall not exceed the total amount payable as income-tax and surcharge on a (otal income of

frve crore rupees by more than the amount af income that exceeds five crore rupees.

2.3 Health and Education Cess

The amoupt of Income tax as increased by the applicable sarcharge shall be furtber
increased by an additiopal surcharge, for the purposes of Unton, to be calied “Health

aod Education Cess on Income-fax™.
Health and Education Cess on lncome-tax sholl be levied at the rate of four percent of
income tax including surcharge wherever applicable. No marginal relief shall be available in

respect of such cess.

2.4  Concessional Rates of Tax u/s [ 15BAC

Section 115BAC of the Income-tax Act, 1961 was inserted by the Finance Act, 2020 w.e.f.
Assessment Year 2021-22. The pesv section | 1SBAC provides that the income-tax pavable in
respect of the lotal income of a person. being an individual or a HUF. for any previous year
relevant to the assessment yvear beginning an or afier the Lst day of April, 2021, shall, a1 the

option of such person. be computed at the concessional rates as given in table below:

SIL Total Income Rate of tax ]
No. o
|| UptoRs. 2,50,000 [ Nil

2 | From Rs. 2.50.001 to Rs. 5,00,000 S per cent

3 From Rs. 5,00,001 to Rs. 7,50,000 10 per cent

4 From Rs, 7,50,001 1o Rs. 10,00,000 I3 per cent .

5 | From Rs. 10,00,001 to Rs. 12,50,000 | 20 per cent

6 | From Rs. 12,530,001 to Rs. 15,00,000 25percent

7 Above Rs. 15,00,000 30 percent

Such person is required to exercise the option in the prescribed manner along with the rerum
of income to be fumished under section 139(1) of the Act for the previous year relevant to the
assessment year. The concessional rates of tax provided under section 1 15BAC are subject to
the condition that the total income of the individual or HUF shall be computed : -
a) Withoul any exemption or deduction specified under clause (i) of sub-section (2) of
section 113BAC.
b) Without sct off of any loss specified in clause (ii) of sub-section (2) of section
115BAC.
¢) Without any exemption or deduciion for allowances or perquisite, by whatever pame
called, provided under any other law for the time being in force, as specified in the

clause (iv) of sub-section (2) of section 1 ISBAC.
2










3.2  Pavment of Tax on Perquisites by Emplover

Perquisites are divided in two parts i.e. monetary perquisites and non-monetary perquisites.
Monetary perquisites are taxable for all employecs and non-monetary perquisites are taxable
in the hands of specified employees. The following employees are deemed as specified
employees:

1} A director-employee

2) An employce who has substantial interest (i.e. beneficial owner of equity shares

carrving 20% or more voning power) in the employer-company
3) An employee whose monertary income under the salarv exceeds Rs.50,000.

The taxable value of perquisites c¢an be determined on the basis of specific rules for

valuation of certain perquisites as lajd down in Rule 3 of the Income-tax Rutes

An option has been given (o the employer to pay the tax on non-monetary perquisites given
lo an employee. The employer may. at its option, make payment of the tax on such
perquisites himself without making any TDS from the salary of the emplovee. As per
Section 10(10CC) of the Act the tax paid on such non-monetary perquisites by the employer
is exempt from tax in the hands of the employee. However, the employer will have 10 pay
the tax at the time when such tax was otherwise deduclible i.e. at the time of payment of

income chargeable under the head “salaries™ to the employee,

3.3  Computation of Average Income Tax

For the purpose of making the payment of tax on the payment of any income in the nature of
non-monetary perquisites. mentioned 1 para 3.2 above. tax payable is to be determined by
calculating the average rate of tax on the income chargeable under the head “salaries™,

including the value of perquisites for which tax has been paid by the emplover himself.

[llustiration:

The income chargeable under the head “salaries™ of an employee below sixty years of age
during the Financial Year 2021-22, is Rs. 6,00,000/- (inclusive of all perquisites), out of
which, Rs. 50,000/ is on account of non-monetary perquisites and the employer opts to pay

the tax on such perquisites as per the provisions discussed in para 3.2 above.

STEPS: =
Income Chargeable under the head -"Salartes™ Rs. 6.00.000/-
| inclusive ol all perguisites
i Tax as per normal rates op Total Salary (including Cess) Rs. 33,800/-
E Average Rate of Tax [(33. 800/6,00.000) X100} 5.63%




[ Tax payable on Rs.50.000/= (5.63% of 50.000) LRS- 2815 _FJ

Amount required 1o be deposited each month ‘ Rs.235=2815/12 |
| . <

The tax so paid by the employer shall be decemed 10 be TDS made from the salary of the
cmployee.

3.4 Salary from more than one emplover

Section 192(2) deals with situations where an individual is working under more than one
employer or has changed from one employer to another. it provides for deduction of 1ax at
source by such employer (as the tax paver/employee may choose) from the aggrcgate salary
of the employee. who is or has been in receipt of salary from more than onc employer. The
cmployce is now required to furnish to the present/chosen employer details of the income
under the head "Salarics™ due or received trom the former/other cmployer and also tax
deducted st source therefrom, im writing and duly verified by him and by the
former/other employer. The present/chosen employer will be required to deduct rax at
source on the aggregate amount of salary (including salary received from the former or other

employer).

3.5  Relief When Salary Paid in Arrear or Advance

3.5.1 Section 89 of the Act provides for relief 10 an assessee to whom salary is being paid in
arrcar or advance as a result of which. his lotal incoyne is assessed at a higher rate than thal at
which it would otherwisc have been assessed. Such an assessee can make an applicaiion (o the
Assessing Officer who shall grant relief in the prescribed manner. Rule 21 A of the Rules

provide the manner for computation of such relief.

352 Under section 192(2A) where the assessee, being a Government servant or an
emplovee in a company. co-opcrative society. local authority. university, instifution.
association or body is entitled 1o the reliel under Section 89, he/she may furnish to the person
responsible for making the payment referred to in Para (3.1), such particulars in Form No.
FOE (Rule 21AA of the Income tax Rules) duly verified by him, and thereupon the person
responsible, as aforesaid, shall compute the relief on the basis of such particulars and ake
fhe same im0 accownt m  making the deduction under Para(3.l) above. Furiher, such
assessec shall upload the aforesaid Form 10E electronically in the ¢-Filing portal along with
the return of income.

353 Here "university™ means a university eslablished or incorporated by or under a

Central. State or Provincial Ack and includes an institution declared under Seciion 3 of the
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a) Gross annual rent/value

b) Municipal Taxes paid, if any

c) Deduction claimed for interest paid, if any
d) Other deductions claimed

€) Address of the property

The DDO shall also ensure furnishing of the evidence or particulars in Form No. 12BB in
respect ol deduction of interest as specified in Rule 26C read with section 192 (2D).

3.7.1 Conditions for claim of deduction of inlerest on borrowed capital for computation
of Income from House Propertv [section 24(b)]

Section 24(b) of the Act allows deduction from income fromn houses property on interest on
borrowed capital as under :

i.  the deduction is allowed only in case of house property which is owned and is in the
occupation of the employee for his own residence. [n case the house propersty is not
occupied by the employee in view of his place of the emplovment being at other place.
then his residence in that other place should not be in a building belonging to him.

il. the quantum of deduction allowed as per table below:

LSl Purpose of borrowing capital Date of borrowing Maximum Deduction
_No | B o capital | Allowsble
i | Repair or renewal or Any time Rs. 30,000/-
| reconstruction of the house
2 Acquisition or construction of Before 01.04.1999 Rs. 30,000/-
the house
3 Acquisition or construction of On or after Rs. 1.50.000/-
the house 01.04.1999 (upto AY 2014-15)
R-S- 2;00|000/‘
3 (w. e f. AY 2015-16)
4 |Aggregate deduction of SJ. 1 and Sl. 3 of the table above shall not exceed
Rs.2,00.000/- from the Financial Year 2019-20.

In case of Scrial No. 3 above:
@ The acquisition or construction of the house should be completed within 5 years

from the end of the FY wn which the capital was borrowed. Hence, it is necessary

for the DDO to have the completion certificate of the house property against which
deducuon is claimed either from the builder or through sell~declaration from the
ermployee.

(®) Further aoy prior period interest for the FY's upto the FY in which the property was
acquired or constructed (as reduced by any part of interest allowed as deduction

ander any other section of the Act) shall be deducted w eqgual installments for the
14



FY in question and subsequent four FYs.

© The employee has tn farnish hefare the DDO a certificale from the person to whom
any inferest is pavable on the borrowed capital specifying the amount of inlerest
payable. [n case a new loan is taken to repay the earlier loan, then the certificate

should also show the demils of Principal and Interest of the loan so repaid.

As discussed in para 4.7.4, section 192(2D) read with rule 26C makes it mandatory for the
DDO to obtain foltowing details/evidences in respect of [nterest deductible.

(1) Interest payable or paid

(i) Name of the lender

(ify Address of the lender

(iv) PAN or Aadhaar number of the lender

PAN or Aadhaar number, as the case may be, of the Jender being financial institution or
eruployer, is to be provided if it is available with the employee. However, in case of other

lenders, oblaining of PAN or Aadhaar number is mandatory by the DDO.

3.8  Adjusunent for Excess or Shortfall of Deduciion

The provisions of Section 192(3) allow the deductor to make adjustments for any excess or
shortfall in Tax deduction arising out of any previous deduction or faiture to deduct during

the financial year.

3.9  Salary Paid in Foreien Currency

For the pumposes of deduction of tax on salary pavable in foreign currency. the value in
tupees of such salary shall be calculated at the “Telegraphic transfer boying rate” of such
currency as oo (he date on which tax is required 10 be deducted at source (see Rule 26 and
Rule 113).

4 Persons Responsible For Deducting Tax And Thejr Duties

Section 204 of the Act explains the meaning of the expression “‘Person responsible for
paying".

As per Clause (i) of section 204, in the case of pavment of Salary. other than payments by
the Ceatral Government or the State Government, the "person responsible for paying” for the
purpose of Section 192 means the cmployer himself or if the employer is a Company, the

Company itselt including the Principal Officer thereof.
As per Clause (iv) of section 204, i casc the eredil, or as the case may be, the payment of
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any sum chargeable under the AcL is made by or on behall of Central Govemment or State
Governmenl, the Drawing and Disbursing Officer or any other person by whatever pame
called. responsible for crediting, or as the case may be, paying such sum is the “person

responsible for paying" for the purposc of Section 192.

As per Clause (v) of section 204, in case of a person nol resident in India, the "person
responsible for payving™ means the person himself or any person authorised by such person or

the agent of such person in India including any person trealed as an agent under section 163.

4.] Tax Deduction at Saurce

The concept of Tax deduction at Source (TDS) was introduced wwith an aim to collect tax
from the source of income. As per this concepl. a person (deductor) who is liable 10 make
payment of specified nature to any other person (deductee) shall deduct ax at source and
remit the same into the account of the Central Government The deductee. from whose
income. tax has been deducted at source, would be entitled 16 get credit of the amount so

deducted on the basis of Form 26AS or TDS certificate issued by the deductor.

4.1.2 Rates for tax deduction at source

Section 192 does nol specily any TDS rate. However as per section 192(1), lhe tax deduction
shall be made at Whe average rate of income tax on the amount pavable. computed on the
basis of the rates in force for the financral year in which the payment is made, on the
esimated income under the head of Salary for that financial vear. The rates as per different
income slabs are specified in the First Schedufe to the Finance Act. In the case of payment o
non-resident persons, the withholding tax rates specified under the Double Taxarion

Avoidance Agreements shall also be considered.

4.2 Deduction of Tax at Nil or Lower Rate

If the jurisdictional TDS officer of the employer issues a certificate of No Deduction or
Lower Deducrion of Tax under section [97 of the Acy, in response 1o the application filed
before him in Form No 13 by the employee, then the DDO should take wto account such
certificaic and deduct tax on the salary payable at the rales mentioned thercin. (see Rule
28AA). The Unique ldentification Number of the centificate is required 10 be reported in
Quarterly Statement of TDS (Form 24Q).

4.3 Deposit of Tax Deducted

As per section 200 of the Act. any person responsible for deducting any sum has to pay

within the prescribed time, the sum so deducted to the credit of the Ceniral Government.
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Rule 30 prescribes time and mode of pavment of tax deducted at source 10 the account of
Central Governmeni.

431 Duec dates for of TDS

Prescribed time of payment/deposit of TDS Lo the eredit of Central Government account s as
under:

In case of deduction by an Office of Government:

81 Mo Deseription Trme up b which the s deducied
— is 10 be deposited
I | Tan deposited without Chalian [Book Entry] satrie diry
1| Tax depasited with Challan 7" dary of next month
3| Tax on perquisites oped 1o be deposited by the i 77 duy of next month
| emplover.
I ease of deduction by deductor other than an Office of Government
81 N, Dgscription ~- Time up 30 which 1o be depesited,
I | Tax deducicd in March 30 Apeil next financial vear
2 lax deducted in ony other month day ool nucl st
i Turup:rm[ﬂﬁunﬂrdhh:dﬂpmitrdb}lhr 75 day of next month
ermplover

As per Rule 30{3), an Assessing officer with prior approval of the Joimt Commissioner of
Income Tax may permitl quarterly payments of TDS under section 192, for the quaners of the
financial vear on the dates specified in Table below:

En l@umﬂmw*&wﬂﬂdm D for guarterly parvment
I N-E'hm ij.hl}
) Bepaimber Lhctober
. 31" December ] T January
4 31" March 30" April of the next
| Financial Year

In case of an office of the Government, where tax has been paid o the credit of the Ceniral
Ciovernment without the production of a challan [Book Eatry]. the Pay and Accounts Officer
or the Treasury Oflicer or the Cheque Drawing and Disbursing Officer or any other person,
by whatever name called. 10 whom the deductor reports about the tax deducted and who is
responsible for crediting such sum to the credit of the Central Government, shall-

f{a) submit 8 ststement in Form No. 24G gader section 200 (2A) on or before the 30™ day
of Apnl where statement relates to the month of March; and o any other case, on or befire
15 days from the end of relevant month fo the agency authorized by the Principal Director
General of Income-tax (Systems) [TIN Facilhanion Centres curmenily managed by M/s
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National Securities Depository Lid) in respect of tax deducted by the deductors and reparted
to him for that month; and

(b) intimate the number (hereinafler referred 1o as the Book Identification Number or BIN)
gencrated by the agency to each of the deductors in respect of whom the sum deducted bas
been credited. BIN consist of receipt number of Form 24G. DDO sequence number in Form

No. 24G and date on which tax is deposiled.

The statement in Form 24G shall be fumished electronically under digital signature or
elecoonically along with the verificarion in Form 27A.

If the Pay and Accounts Officer o the Treasury Officer or the Cheque Drawing and
Disbursing Officer or any other person, by whatever name called, as stated above, fails to
deliver the statement within the time as required u/s 200(2A), he/she will be liable to pay, by
way of penalty, under section 272A(2)(m), a sum which shall be Rs.100/- for every day
doring which the failure continues, However, the amount of such penalty shall not exceed
the amount of tax which is deductble at source.

The procedure of Furnishing Form 24G js detailed in Anmwexure 11]. PAOs/DDOs should go
through the FAQs in Annexwre IV 10 understand the correct process to be followed. The
ZAO / PAO of Central Government Ministries is respoasible for filing of Form No. 24G on
monthly basis. The person responsible for filing Form Wo. 24G in case of State Gowi.
Departments is shown at Annexure V.

(Note: The TDS book adjustment statement in Form 24G for the month of May 2021,
required to be fumished on or before 15™ June 2021 under rule 30 was lo be Furnished on or
before 30% June 2021, as per Circular no. 9 of 2021 dated 20" May 2021.)

4472 Payment by an Income Tax Challan

(i) In case the paymenl is made by an income-tax challan, the amount of tax so deducted
shall be depasited 10 the credit of the Ceutral Government by remitting it, within the time
specified in Table in para 4.4.1 above, into any branch of the Reserve Bank of India or of the
State Bank ot India or of anv authorized bank:

(U) In case of a company and a person (other than a corapany). to whom provisions of

section 44AB are applicable. the amount deducted shall be glectronically remitted into the

Reserve Bank of India or the State Bank of India or any autborised bank accompanied by an

electronjc ipcome-tax challan (Rule235).

The amount shall be construed as electronically remirted to the Resecve Bank of India or fo

the State Bank of India or to any authorized bank, il the amount is remiited by way of:
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website * + ancluding onfine correchon of statements (Form 24Q).

[Note: TRA  Siwka " application of the Income-tax Department that provides an interface
o all stakecholders - iated with TDS administration. It cnables viewing of challan status,
downloading of NSDL ¢ su File. Justification Report and Form 16 / 16A as well as viewing of
annual tax credit statemenl {Form 26AS). Mdﬂﬂmmﬂg&mxumﬁ:ﬂw
Formy 16°16A issued to ¢ duglees s ! ) ade 1

TRACES poral].

4.6.8  Cerain essential points regarding the filing of the Statement in Form 24Q are
mentioned below:

a The employer should quote the gross smonnpt of salary (including any amount exempl
under section 10 and the deductions under chapter VI A) in column 32] (Amount
paid/credited) of Annexure | of Form 24Q as per NSDL RPU (hereafter Return
Preparation Utility).

b. The employer should quate the amount of salary excluding any amount exempt under
section 10 in column 338 (Toral amount of gross salary) of Annexure M1 of Form 24Q as
pec NSDL RPU.

c. The reason for non-deduction, tower rate of deduction (as provided under secrion 197)
or higher rate of deduction{on account of non-fumishing of PAN by the deductee) has to
be mentioned in column 328 of Annexure | of Form 24Q.

d. The 1otal amount of salary received from other employer(s}) to be quoted in column 337
of Annexure U of Fom1 No. 24Q.

e. Employer is advised 10 quote Total Taxable Income (Column 346) in Annexure Il
without rounding-ofi"and TDS should be deducted and reported accordingly i.e. without
rounding-off of TDS also.

£. I is mandatory for non-Government deductors to quote PAN. In case ol Government
deductors,"PANNOTREQD" should be mentioned.

g. Fec paid under section 234E for late filling of TDS statement to be mentioned in
scparate celumn of' Fee (column306)

h. In column 308. Government DDOs 1o mention the amount of TDS remitted by the
PAO/TO/CDDO. Other deductors o write the exact amount of TDS deposited through
challan.

i. 1pn column 309, Government deductors 1o write "B" wherc TDS is remitied to the credil
of Central Government through book adjustment. Other deductors to write"C*".

j. Challan/Transfer Voucher (CIN/BIN) particulars, i.e. 310. 311, 312 should be exactly
the same as available at Tax Information Network.

k. Incolumn 313. mention minos head as marked on the chaflan,
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i Where an employer deducts from the emoluments paid 1o an employee or pays on his
behalf any contributions of that employee 10 any approved superannuation fund. all such
deductions or payments should be included in the stnement,

469  Authentication by Digital Sinaures
{i) Where a certificate is to be funished in Form No, 16, the deductor may, at his option,
usc digital signatures o authenticale such certificates.
{ii} In case of centificates issued under clouse (i), the deductor shall enxure (hat
a) the conditions prescribed in para 4.6. | above are complicd with;
b} once the centificaiz is digitally signed, the contents of the cartificaes are no
amenable 1o change; and
¢) the certificates have a coniral number and a log of such cenificates is maintained by
the deductor.

The digital signature is being used 10 authenticate most of the c-transactions on the interne
as tmnsmission of information using digital signature 15 failsafe. It saves time specially in
organisstions having large number of emplovees where issuance of certificate of deduction
of lax with manual signature is time consuming {(Circular no 2 of 2007 dated 21.03.2007)

4.7

4.7.1 As per section 192(2C), the person responsible for paying income chargeable under
the head “Salary™ shall be responsible for providing correct and comiplete particolars of
perquicites or prafitx in lies of soforv 10 the emplovee. The form and manner of such
particulars are prescribed in Rule 26A ic Form 12BA {placed as Annesure 11} and Form
16 of the Rules. Information relating to the mature amd value of perquisites, other fringe
benefits or amenitics and profits in liew of sofary is 1o be provided by the employer in Form
12BA n case the salary paid or payable is above Rsl 50,000/~ In other cases, the
information would have 10 be provided by the employer in Form 16 itself

It may be noted that Form 12BA is to be furnished in addition 1o Form 16 ro the
employee whose salary is more than one lakh and Gfty rthoesand rupess.

4.7.2 An employer, who has paid the tax on perquisites on behalll of the employee as per
the provisions discussed in para 3.2 of this circular, shall fumish to the employee
rm.miﬁ:ﬂmﬂuemﬁmuwun has been paid 1o Central Government and
specily the amount 0 paid, the rate al which tax has been paid and ceriain other pariiculars
in the amended Form 16.
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4.7.3 The obligation cast on the employer under Section 192(2C) for fumishing a
siatement showing the value of perquisites provided to the employee is a crucial
responsibility of the emplover. which is expected to be discharged io accordance with law
and rules of valuation framed there under. Any false information, fabricated documemation
or suppression of requisite information will entail consequences thercof provided under the
law, The certificates in Forros 16 shall be furnished 1o the employee by 153" June of the
financial year immediately following the financial year in which the income was paid and
1axes deducted. Throngh the Circular no. 12 of 2021 dated 25" June 2021, the due date for
furnishing Form 16 for F.Y. 2020-21 to the employee was extended vp to 31.07.2021.
Form 12BA should be fumished to the employee by 30" April of the Assessment Year. If
the person responsible for paying any income chargeable under the head salaries and
therefore responsible for furnishing statement under Form [2BA and Form 6. as the case
may be . fails 10 issue these certificates to the person concemned. as required by section
192(2C), he/she will be liable to pay, by way of penalty. under section 272A(2)(i), a sum

which shall be Rs.100/- for every day during which the failure continues.

4.74 DDOs empowered to obtain evidence of proof or paruculars of the prescribed

clamm {including claim for set-off of loss) under the section 192(2D)

DDOs have been authorized u/s 192 to allow certain deductions, exemptions or allowances
or set-ofT of certain loss as per the provisions of the Act for the purpose of estimating the
income of the assessee or compuling the amount of tax deductible under the said section.
The evidence /proof /particulars for some of the deductions/exemptions/allowances/set-off
of loss claimed by the employee such as renl receipl for claiming deduction in HRA,
evidence of interest payients for claiming loss from self-occupied house property, ete. is
not available 1o the DDO. To bring certainty and uniformity in this matter, section 192(2D)
provides thal person responsible for paying (DDOs) shall obtain from (he assessee evidence
or proof or particular of claims such as FHouse rent Allowance (where aggregate annual rent
exceeds one lakh rupees); Leave Travel Concession or Assistance; Deduction of intcrest
under ihe head Income from house property and deduction under Chapter VI-A as per the
prescribed form 12BB laid down by Rule 26C of the Rules. Form 12BB is enclosed as
Annexure Ia.

4.8 Mandatory Quoting of PAN or Aadbasr number as the case mav be and TAN

138.1 Section 203A of the Act makes it obligatory for all persons responsible for
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deducting 1ax at source to obtain and quote the Tax deduction and collectiop Account
Number (TAN) in the challans, TDS-certificates, statements and other documents. Detailed
instructions in this regard are available in this Department's Circular No.497 [F.No.275/1 18/
87-1T(B) dated 01.10.1987]. If a person fails to comply with the provisions of section 203 A,
he/she will be liable to pay, by way of penalty, under seclion 272BB, a sum of ten thousand
rupees. Similarly, as per Section 139A(3B), it is obligalory for persons deducting tax at
source 10 quote PAN or Aadhaar number as the case may be, of the persons from whose
income mx has been deducted in the statement furnished w/s 192(2C). certificates furmshed
ws 203 and all statements prepared and delivered as pey the provisions of section 200(3) of

the Act.

4,.8.2 All 1ax deductors are required 1o file the TDS statements in Form No.24Q (for tax
deducted trom salaries). As the requirement of filing TDS certificates along with the return
of income has been done away with, the Jack of PAN or or Aadhaar number as the case may
be. of deductees is creating difficullies in giving credil for the tax deducled. Tax deductors
are, therefore, advised lo procure and quote correct PAN or Aadhaar number, as the case
may be, of all deductees in the TDS statements for salarics in Form 24Q. Taxpayers are also
Liable to furmish their correct PAN or Aadhaar number as the case may be, to their deductors.
Non-furnishing of PAN or Aadhaar number as the case may be. by the deductee (employee)
to the deductor (employer) will result in deduction of TDS at higher rates u/s 206AA of the

Act mentioned in para 4.9 below.

4.9 Compulsorv Requirement to furnish PAN or Aadhaar by employee (Section

206AA)

4.9.1 Sectton 206AA in the Acl makes fumnishing of PAN or Aadhaar number as the

case may be, by the employee compulsory in case of recejpt of any sum or income or
amount, on which tax is deductible. If the employee(deductee) fails to furnish histher PAN
or Aadhaar number, as the case may be, to the deductor, the deductor has been made

responsible to make TDS at higher of the following rates:

i) at the rate specified in the relevant provision of this Act; or

ii) at the rate or rates in force: or

i) at the rate of twenty per cent

49.2 The deductor has 1o determine the tax amount n all the three conditions and

apply the higher ratec of TDS. However, where the income of the employee computed for
TDS ws 192 is below taxable limit, no tax will be deducted But where the income of the

employee computed lor TDS u/s 192 is above taxahle limil. the deductor will calculate the
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average rate of income- lax based oo rates in force as provided in sec 192. If the tax so
calculated 1s below 20%, deduction of tax will be made at the rate of 20% and in case the

average rale exceeds 20%, 1ax is to be deducted at the average rate.

4.10  Sratement of deduction of tax under section 200(3) [Quarterlv Statcracnt of

IDS]

4.10.1 The person deducting the tax (eraployer in case of salary income), is required to

file duly verified Quarterly Statements of TDS in Form 24Q for the periods [details in Table
below] of each financial year, to the TIN Facilitation Centres authorized by Pr.DGIT
(Systems) which is currently managed by M/s National Securities Depository Ltd (NSDL) or
at voow’ ST h _v.an after registering as Deductor. Particulars of e-TDS
Intermediary at  any of the TIN Facilitation Centres are available at

hitp://www.incomelaxindia.gov.in and ~ ' Al pottals. The requirement of filing

an annnal return of TDS has been done away with w.e.f. 1.4.2006. The quarterly statement
for the last quarnter filed in Form 24Q (as amended by Notification No. S.0.704(E) dated
12.3.2006) shall be treated as the annual rerum of TDS. Duc dates of filing this statement

quarter wise is as in the Table below:

TABLE: Duc¢ dates of filing Quarterlv Statements in Form 240

SI.  |Date of ending of quarter | Due date
No. of financial year |
I | 30" June 31 July of the financial year
2 3Qfﬁ September | 31* October of the financial year
3 31" December 31% January of the financial year
4 31* March 31¥ May of the financial year immediately following
the financial year in which the deduction is made.

(Note: The statement of Deduction of tax for the last quarter of the Financial Year 2020-21
required to be fumished on or before 31 May 2021 under rule 31A of the Income Tax rules,
was extended 1o 30™ June 2021 vide Circular no. 9 of 2021 dated 20" May 2021, which was
further extended to 15" July 2021 vide Circular no. 2 of 2021 dated 25 June 2021.)

4.10.2 The statements in Form 24Q may be fumished in paper form or &lectronically
under digital signature or along with verification of the statement in Form 27A or verified
trough an electronic process in accordance with the procedures. formats and standards
specified by the Director General of lncome-tax (Sysiems). The procedure for furnishing the
¢-TDS/TCS statement is detailed at Anvexure V1.

4.10.3 Where tie deductor is an office of Lthe Government or is the principal ofticer of a
company or is a person who is required to get his accounts audited under section 44AB in the

immediately preceding {inancial year, or the number of deductee’s records in a statement for
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available to the Principal Chief Commissioner of Income-tax or Chief Commissiones of

Incorae-tax, as and when required.

(Notificarion no. 99/2021/F.n0.370142/1 1/2021-TPL dated 2-9-2021]

1.14.4 A specified Bank means a banking company which is a scheduled bank and hss
been appointed as agents of Reserve Bank of India under section 43 of the Reserve Bank of

(ndia Act, 1934 (2 of 1934).
[Notification No. 98/2021/F.no. 370142/11/2021-TPL dated 2-9-2021]

4,15 Malters pertaining to the TDS 1nade in case of Non-Resident

4.15.1 Under seclion 192 of the Act, any person responsible for paying any income
chargeable under the head Salaries, shall at the time of pavment, deduct income tax on the
amount pavable. This section does not distinguish between the salary paid to a resident or a
nou resident. Hence all payments taxable under the head Salaries are liable for dednction of

TDS urespective ol the residential status of the recipjent

4.152 In respect of non-residents. the salary paid for services rendered in India shall be
regarded as incomie earmed in India. It has been specifically provided in the explanation 0
section 9(1)(ii) of the Act that any salary payable for rest period or leave peciod which is both
preceded or succeeded by service in India and forms part of the service contract of

employment will also be regarded as income eamed in India.

4.153 Where Non-Residents are deputed o work i India and taxes are borne by the
employer, if any refund becomes due o the employee after he/she has already left India and
has no bank account in [ndia by the time the assessinent orders are passed, the refund ean be

issued to the emplover as the tax has been bome by it [Circular No. 707 dated 13.07.1995].

5 Computation Of Income Under The Head "Salartes™

5.1 Income chareeable under the head "Salaries”

(1) The following income shall be chargeable 10 income-tax under the head “Salaries™:
(8 any salary due from an emplover or a former employer 10 an assessee n Lhe
previous vear, whether paid or not;
(b) any salury paid or allowed to him in the previous year bv or on behalf of an
employer or a former amployer though not due or before it became due to him.
(® any arrears of salary paid or allowed (0 him ip the previous yeac by ar on behalf of

an employer or a farmer employer. if not charged to income-tax tor any earlier

29



previous year.

(2) For the removal of doubts, it is clarificd that where any salary paid in advance is
included in the total income of any person for any previous vear it shall not be included
agam in the total income of the person when the salary becomes due.

Any salary. bonus, commission or remuneration. by whatever name called. due to, or

received by, a partner of a firm from the {irm shall not be regarded as "Salary".

5.2 Value of Perquisites as per Rule 3

The value of perquisites provided directly or indirectly by the employer to the employee or to
any member of household of employee, for the purpose of computing the income chargeable
under the head “Salaries™ for that employee shall be determined on the basis of Rule 3 of the

imcome-tax Rules 1962, The provisions of Rule 3 are as follows: -

A. Residential Accommodatiop provided by the emplover |Rule 3(1))

As per rule 3 of the Income-1ax Rules 1962, “accommodation™ includes a house, flal. farm
house or parn thercof. hotel accommodation, motel, service apartment. guest house, 2
caravan, mobilc home, ship or other Qoating structure. The value of perquisites for
unfurnushed. furnished or hotel accommodation provided by different category of emplovers
is detailed below : -

a) Renf-free unfurnished accommodation: The accommodation is divided into two

categories:

(V) Accomnodalion provided by the Central Government or arv Stafe governmeniy;

The valuc of perquisite shall be equal (0 the license fee determined by the Central

Government or any State Government as reduced by the rent actually paid by the employee.

(1) Accomniodation is provided bv emy other emplover:

The valuation of perquisite in respect of accommodatton would be at preseribed rates. as
discussed below:

»  Where the accommodation provided to the employee is owned hy the cmplover:

SINo * Cities having popalation as per the 2001 census [ Value of the '
= e __Perquisite
(1 ] Exceeds 25 lakh 15% of salary
R ' Exceeds 10 lakhs but does not exceed 23 lakhs 10% of salary
[ 3 For other places 7.5 %of salary

»  Where the accommodation so provided is taken on leases rent by the employer: The value
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of perquisite is lower of the rwo: -
() 15% of 1he salars or
(ii) the actual amounr of lease rental paid or payaole by the cmploycr.

as reduced by any amount of rent acuatly paid Dy the amployvee.

[For the purpose of ¢calculation of value of perquisite under rule 3, the 1eem “Salary® jncludes
the pay, allowances. bonus or commission payable monthly or otherwise or any monetary
payment. by whitcver name called from one or imore cmployers, ax the case may be, bul

does not include the following:

(a) desrness allowance or dearness pay unless il eoters into the computation of

superanmibion oe retirement henefits of (e employee concerned:

(®) emplover’s centsibution (o the provident fund account of the emplovec:

(¢) allowances which are exempted (rom pavment of wx:

{(d) the value of perquisiles specilied in clause (2) of section 17 of Uic [ncome-tax Act:

(e) any payment or espendimre specilically excluded vnder prviso to sub<clause (iir) of

clanse (2) or proviso (o clavse (2} ol section 17;

() lump-xum pavments received at the tme of wermination of serice or superannuation

or volumary retirementl, like gratuitv. severance pay, leave encashment, voluntary

retrenchment hene fits, coromutation ol pension and similar payments;
Salary fromo alt employers shal) be taken into consideration in respect of the period during
which an accommodation is provided. Where on accomu of the transfer of an employee
from one place 10 another, he/she is provided with accommodation at rhe new place of
posting while retaining the accommodation at the other place, the vahue of perquisite <halt
be deicrmined with reference 1o only one such accommodation which has the lower value
lor a period not exceeding 90 days and Wiercalter the value of perquisite shall be charged for

both such accommodation.

by Furnished accommodation: The accammadation is divided into 1wo categurics:

(W Accommodation provided by the Ceniral Governmen vr anv Stute govermpen/s:

The value of perquisite shall be as deteomined for unfurnished accomnindation ang increased
by 10% per annum of the cost of fumiture (including television scis, radio sels. refrigerators,
other household appliances. air-conditioning plant or equipment) or if such funiture is hiced
from a third party, the actual hire charges payable for the same as reduced by any charges

paid or payable for the same by the employee.



(i) decommaodution is provided b any other employer:

The value ol perquisite shall be as determined Tor unturnished accommadation and increased
by 10% per anmnum of the cost of furniture tincluding television sers. radio sets, retrigerators.
ather household applionees, air-conditioniaa plunt or equipnient or other similar appliances
of gadgets) or if such fumiture is hired from a third parly. die actual hire charges pavable for

the same as reduced hy inv charges paid or pasable (or the same by the emplos ee.,

It s added Ihat where the accommodation is provided by the Central Gavernment or asty
State Goverpment (o an employee who is serving on deputation with any body or
underfaking under (he control of such Governmeot, -
(V). the emplover of such an cmployee shall be deemed (o He thal body or
undertaking where the employee i< serving on deputatinn; and
(v). the value of pergaisite of such an accommodation shall be the amount
cslcufated 1n accordance with Iable in Para (u(ii) above. as if the

sccammaodation is ow ned by the cmployer.

¢) Furpished Accommodation in a Hotel: ¢ value of perquisite shall be determined on
the basis nl'lawver of the fellawing ta:

I 24% of salary paid or payable in respect of peciod during which the

accommaodation is provided: of

2 Acwal charges pad or pavable to such hotel,
for the period during which such accommaodation s provided ax rediced by any rend
actually paid or payable by the employee.
However, nathing in para ¢) above shall he taxable if the hotel accommadatjon is provided
for a total period not exceeding in aggregate 15 days on transfer of an ecmployee from one
place to another place.
It may be clarified that white services pravided as an integral part of the accanmodation,
need not be volued separately as perquisite, any otber services over and above tha for
which the cmployer makes payment or reimburses the employee shall be valued as a
perguisite as pur the residual clause. In olther words, compaosue larif{ for accommodation
will be valued us per the Rules and any other charges for orhwer Facilities provided by the

hote! will be separately valued under the residual clause.

d) However. the valuc of any accommadition provided 10 an omplotec working af a
mining sile or un on-shore ail expleration sile or & project exccution site br a dum site or a

powcr generation <ite vr an off-shore sito will nol be treated as a perquisite if:
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(i) such dccommodation is located 11 a3 “remuolc Area” os
(i1} D accommodabon is of a temparary natire having plinth area of not more than 800
square {eer and is not located wilhin 8 kilowelers of the local fonils of any municipalily

or cantrament board.

A Tremole iea” means an area Jocated ot least 40 kilameters away from w towo having 4

population not exceeding 20,000 as per the latest published all-(ndia census.

B. Perquigite on Motor car provided by the cooployer [ Rule 3(2)]

() Ilan employer provides motor car [icility to his cioployce. the value of such
perquisite shall be determined as follows:

a) I the motor car is used by the emplovee wholly und exclusively in the performance
of his official Jhuiex. the value of perquisite shatl be aken as Nil, Flowever, following
compliances ace nceessary:

7 The emplayvee has maimined complele dewails of the jourmey undertaken whbich
may include date of juumney. destination, mileage und the amount ol expenditure
incurred thercon for official purposes:

7 The emplover gives a certificate that the expenditure was incurred whollv and

exclusivelr tor performance of ofticial duties.

b) In case the motor car is exclusively for private or personul purposes of the employee
or any member ol his houschold the value of perquisitc shall be. the actual
expenditure incurred by the employer on the running and maintenance of motor car
including remuncerasion, if any, paid by the employer to the chavffeor as increased
by the amauns representing normal wear and tear of the muor car (10% per anaum
of the actual cost of the moter—car) and as reduced by any amonni charged from the
employee for such use.

¢y Incase the motor car is used partly in performance of dutivx oul partly for private

or peysonal purposes of the cmplovee or any member of his househald. and

> the expenses on mainienance and sunning of motor cir are met or reimbursed by
the employer. the value of perquisite wift be Rs. 1800/~ (plus Rs. 900:-, if
chauffeur s also provided) per month for motwr car where ¢ubic capacity of
enzine nf thc motor car docs not exceed 1.6 litres. However, the value of
perguisite will be Rs. 2400/~ (plus Rs. 900/, if chaufteur ix ulso provided) per

month if (e cubic capacity of enzinc of the motor car exceeds 1.6 litres,

% the expenses on majetenance and cunning of motor car for such privale or
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personal use are fully mer by the employee, the value of perquisite will be Rs.
600/- (pius Rs. 900/-, if chaufTeur is also provided) per month for motor car
where cubic capacity of engine of the motor car does not exceed 1.6 lives.
However, the value of perquisite will be Rs. 900/- (plus Rs. 900/-. it chauffeur is
also provided) per month if the cubic capacity of engine of the motor car exceeds
1.6 litres.

(t1y 1t the motor car is owned by the employee but the actua) runsving and maintenance
charges (ncluding remuneration of chauffeur, if any) are met or reimbursed by the
crployer, and

(a) Such reimbursement is for the use of vehicle wholly and exclusively for official
purposes, the value of perquisites shall be Nil. However, following compliances
are necessary:
> The employer has maintained complete details of the journey undenaken

which may include date of journey, destination, mileage and the amount of

expenditure incurred thereon for official purposes;

Y

The employer gives a certificate that the expenditure was incwred wholly
and exclusively for performance of official duties.

(b) Such reimbursement is for the use of the vehicle partly for official purposes and
partly for personal or private purposes of the emplovee or any member of his
household, the value of perquisite shall be the actual amouol of expenditure
incurred by the cmplover as reduced by the amounl of Rs. 1800/- (plus Rs. 900/-.
if chavffeur is also provided) per month {or motor car where cubic capacity of
engine of the motor car does not exceed .6 litres, and 1f the cubic capacity of
engine of the motor car exceeds 1.6 litres, reduced by by Rs. 2400/- (plus Rs.
900/-, if chauffeur is also provided) per month. However, following compliances
are necessary:
> The employer has maintained complete dewails of the jourmey undertaken

which may include date of journey, destination, mileage and the amount of

expenditure incurred thereon f(or official purposes;
7 The employer gives a certificate that the expenditure was incurred wholly

and exclusively for performance of official duties.
(1It) Where any other antomotive conveyance is owned by the cmployee but actual
maintenance & running expenses are met or reimbursed by the employer, no
perquisite shall be chargeable to tax if the reimbursement is for the use of the vehicle

wholly and exclusively for official purposes. However. if the reimbursement is for the
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nse of vuhicle parily for official or pardy for private purposes then the amount of
perguisite shall be the actuz! expenditure incurced by the employer as reduced by the

amount ol R< 900. In both the cases following compliances are necessary:

> The zruployer has maintained complete details of the jpurncy undertaken which
may include date of jourey. destipation. mijleage and the amount of expenditure
incurred thereon for official pusposcs:

> The employer gives a cerulicate thut the expenditure was incurred wholly and
exclusively foy periormance of official duties.

(V) In case where onec or more molor-citrs are owned or hired by the employer and ihe
emplovee or anyv member of his houschald are allowed the use W such molor-car or al
ol any ol such motor-cars (otherwise than whollv and exclusively in the pevformance of
his duties), the value of perquusite shull be the amount caleulared in respeet of one car
as if"the employee had been provided one motor-car for use pactls in the performance
of his dntics and partly for his pAvate or perconal purposes and (he amouni caleulated
in respect of the ather car or cars as if he had been provided with such car exclusiveis

for his private or personal purposes,

The normal wear and tear of the motar shall be taken at 10 % per annum of the actual

casr of the mintor car.

(C) Personal aftendants ete, IRule 3(3)):

The value of benefhrt of al) persons) airendants including a sweeper, aardener and
watclhman shall be the actual cost {0 the emplover. Where the attendant is provided at
the residence of the employce. [l cost wil) be taxed as perquisite in the hands of the
emplovee irrespective of the depree of personal service rendered to him. Any amaount

paid by the employee for such facilities or services shall be reduced from the above

amaonint

The value vl benefit in the nature of gas, electricity and water shall be the amount paid by
the emplover to the agency supplying eas. clectricity and water. Where the supply is
made Ivom the employer's own resources, the manufacturing cost per unit incurred by the
employer would be taken for the valuation of perquisite. Any amounil paid by the

employee for such facilities or services shall be reduced from the perguisite value,

s
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(E) Free or concessional educalion [Rule 3(S)I:
Perquisite on account of free or concessional education for any member of the
emplovee’s houschold shall be determined as
» the sum equal 1o the amount of expenditure incurred by the employer in that
behalf, or
» where such educational institution is mainfained and owned by the employer or
where free educational facilities for such member of employee’s household is
provided in any other institution by reason of his being in employment of hal
employer, the value of the perquisite to the employee shall be determined with
reterence to the cost ol such education in a similar institution in or near Lhe
locafiry.
The value of perquisite shall be redaced by the amount, i any. paid or recovered from
the employ ee.
[p case where the educulional institution itself is maimained and owned by the employer
and free educational facilities are provided to the children of the employec or where
such free educarional facilities are provided in any institution by reason of his being in
emplovment of thar anployer. (he value of perquisite shall be aken as Nil if the cost of
such education or the value of such benefit per child does not exceed one thousand

fupecs per month.

(F) Carriage of Passenger Goods [Rule 3(6)1;

The value of any benefit or amenity resulting from the provision by an employer. who is
engaged in the carriage of passengers or goods, to any employee or 10 any member of
his/her household for personal or private journey free of cost or at concessional fare. in
any conveyance owned. leased or made available by any other arrangemem by such
employer for the purpose of transporn of passengers or goods shalt be taken to be the
valuc al which such benefit or amenity is offered by such emplover to the public as
reduccd by the amount, if any. paid by or recovered from the employee for such benefit

or amenity. This will not apply (o the employees of an airline or the railwavs.

(G) Interest free or concessional loaus [Rule 3(7)(i)]

The value of perquisite arising from mterest free or concessional loans to employees or
anv member of his/her househo!d would be the excess of interest payable at prescribed
interest rate over interest. if any, actually paid by the employee or any member of his

household. The prescribed interest rate would be the rate charged per annum by the
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State Bank of India as op the 1% day of the relevant financial year in respect of
Joans of same type and for the same purpose advanced by it to the general public
Perquisite value would be calculated on the basis of the maximum outstanding monthly
balance method. For valuing perquisites under this rule, any other method of caloulation
and adjustment otherwise adopted by the employer shall not be relevant. However, for
loans up to Rs. 20.000/- in the aggregatc no value would be charged.

Loans for medical treatment of diseases specified in Rule SA are also exempt. provided
the amount of Joan for medical reimbursement is not reimbursed under any medical
insurance scheme. Where uny imedical insurance reimbursement is received, the
perquisite value at the prescribed rate shal] be charged from the date of reimbursement
on the amount reimbursed, but not repaid against the outstanding loan taken specifically

for this purpose.

(H) Perquisite on account of travelling, touring, accommodation and anv other expenses

(M

paid for ar reimbursed bv the emplayer for anv holidav availed |Rale 3(7)(in){

The value of perquisite on account of travelling. touring. accommodation and any other
expenses paid for or reimbursed by the employer for any holiday availed of by the
employee or any member of bis/her household, ofher than iravel concession or
assistance (as per claus¢ 3 of section [0), shall be the amount of the expenditure
incurred by the employer in thal behalf. However, any amount recavered from or paid
by the employee shall be reduced from the perquisite value so determined.

Where such facility is maintained by the employer, and is not available uniformly to all
employees, the value of benefit shall be taken to be the value at which such facilities are
oftered by other agencies to the public.

Where the employee is on official tour and the expenses are incurred in respect of any
member of his/ber household accompanying him, (he amount of expenditure with
respect 1o the member of the household shall be a perquisite.

Where the employee is on official tour which is extended as a vacation, the value of such
fringe benefit shall be limired to the expenses incurved in relation to such extended period
of stay or vacation, reduced by the amount paid or recovered from the employee for such

perquisite.

Value of Subsidized / Free food / non-alcoholic beverages provided by emplover to an

employee [Ruole 3(7)(ii})]

The value of free food and non-alcoholic beverages provided by the employer (o an

emgployee shall be the amount of expenditure incurred by such employer. as reduced by

37



o~

the amount paid or recovered {rom the employee.
For the following the value shall be treated as NIL.:

(3) free food and non-alcoholic beverages provided during working hours at office or
business premises or through paid vouchers which are not transferahle and usable only al
eatiny joints. to the extent the value thereot does not exceed fifty rupecs per meal, or

(b) tea or snacks provided during working hours, or

(c) Jree toad and non-alcoholic beverages during working hours provided in a remote

area or an ofT-shore insialtadon

Vide Notification no. G.S.R. 41 3(E) dated 26.06.2020, the said rufe has been amended so
as to provide that in case of an employee opting for concessional taxation regime under
section 115BAC of the AcL the exemption provided in respect of [ree food and non-

alcoholic beverages provided by emplover through paid voucher shall not be available.

(N Gifts |Rule 3(7)(iv)]

The value of any 2ift or vouchers or token in lieu of which such gift may be received by
the employee or member of bis/her houschold shall be the sum equal 10 the amount of
such gift. However, in case the gift, etc is less than Rs. 5.000 in aggregate per annum, the

value of perquisite shall be Nil.

(K) Membershio fees and Annual Fees [Rale 3(7Hv)]

Any membership fees and annual fees incurred by the employee {or any member of
his/her household), which is charged to a credit card (including any add-on card)
provided by the employer. or otherwise, paid for or reimbursed by the employer is

taxable on the following basis:

Amoun of expenditure incwtred by the emplover XXX
Less: Expenditure on uge for official purposes XXX

Less: Amount if any, recovered from the employee XXX XXX
Amonnt {axable as perquisite XXX

However, if the amount is incurred wholly and exclusively for official purposes it
will be exempt if the following conditions are fulfilled
i) Complete derails of such expense. including date and nature of expenditure, 18

maintained by the emiployer.
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1) Employer gives a certificate that the same was incurred wholly and exclusively

foc ofTicial purpose.

(L) Club Expenditure |Rule 3(7)(vi}]

The value ol perquisite for the reimbursement or payment done by the employer for any
expenditure incurred (including annual and periodical fees) by the employee (or any
member of his/her houschold) in a club. shall be the amount which is paid or reimbursed
by the employcr, as reduced by the any amount paid or recovered trom the employee.

In case of corporate membership by the employer, the value of perguisite shall not

include the initial fees paid for acquiring such corporate membership.

However, if the amount is incurred wholly and exclusively for business purposes it will

be exempt if the following conditions are futfilled

D) Complete defails of such expense. including date and nature of expendirure and
its business expediency is maintained by the emplover.

n) Employer gives a cenificate \hat the same was incurred wholly and exclusively
for official purpose.

Note: Use of health club, sport facibities etc. provided uniformly to all classes of
employee bv the employer are exempt.

(M) Use of asse(s Rule 3(7M(viid]

The value of perquisite of a movable asset (other than laplops angd computers and those
referred in other sub rules of rule 3) owned by the employer and used by the employee
or any member of his/her household shall be calculated at 10% per annum of the actual
cost of the asset or the amount of rent paid/payable by the employer as reduced by any

charges recovered from the employee for such use.

(N) Iransfer of assets [Rule 3(74(viii}l

The value of perquisite arising from transfer of any movable usset belonging to the
emplayer directly or indirectly {o the employce or any member ot his/her household
shall be the actual cost of such asset to the employer as reduced by the following:

(a) cost of normal wear and tear @10% for each year during which that asset is pul to
use. and further

(b) the amount recavered or paid by the employee as consideration for such transfer.
Note: Rate of wear and tear for computers and electronic items is 50% and for motor
cars is 20% (calculaled by reducing balance method).
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(0) Yalue of perquisite [Rule X)L
The value of any other benefit or amenity, service, right or privilege provided by the
employer shall be delcrmined on the basis ol cost 1o the emplover under arm’s length
transaction as reduced by the employee’s contribution. [T it is related to the expenses on
telephones including a mobile phone actually incurred on behall of the emplovee by the
emplover, the value shall be NIL.

In para {A} to {N) above, the phrase “member of household” shall include
(&) Spouse(s)
{b) children and their spouses,
(<) peirents,
(d) servants and dependents

Medical Reimbursement by (he caplover :
Asg per the amendment vide Finance Act, 2018, the total amount of medical re-imbursement
i5 o be taken as perquisile under section [ 7(2).
I ix further clarified that the method regarding valuation of perquixiies is given in section
17¢2) af the Act and in Rule 3 of the Rules. The deductors may leok into the above provisions
carefully before they defermine the perguisite value for dednetion purposes.,
In this regard, in view of the COVID=-19 pandemic, vide press refcase dated 25.06.2021, it
has heen announced fo provide income-fax exemption to the amount received by a
raxpayer from employer or any other person for treatment af COVID-19 during FY 2019-
200 and subyequent ussexsment years, Further, throagh the same press refease, {f was alvo
annennced o provide fnceme-fax exempiion to ex-gratia payment received by fambly
memhbers af a person fron the emploper of such person or from other person on fhe death
af the person on eccount of COVID-19 during FY 2009-20 and subseqoens years. The
exemption shall be aflowed withair any linit for the amount received from the employer
and shall be lmited 1o Rs. 10 lakh in aggregate for the amount received from any other
persons, The Lepisiative amendmenis in this regard have been proposed in the Finance
Bl 2022 wiich is ax follows:

I order ta provide the relicf as stated in the press sfatement. it is proposed o

amend clause (2) of section 17 and to insert a new sub-clanse in the provise fo state thar
any swm paid by the employer in respect of any expenditure actually incurred by the
employee an his medical treatment or freatment af any ivemher of his family in respeel of
any finexy relating fo COVID-19 subject do such condifions, ax may he notified by the
Cenrral Government, shall not be forming part af “perquisite ™.
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As discussed in para 4.6.5 section 192 (2D) read with the rule 26C makes it mandatory for
the DDO to obrain details/evidence in respect ol claim of exemption for leave travel
concession or assistance before allowing the said exemption the relevant form for furnishing

details by employee is Form 12BB.

532 Any Death-curo-relirement gratuity received under the revised Pension Rules of the
Ceniral Government or, as the case may be. the Central Civil Services (Pension) Rules, 1972,
or under anv similar scheme applicable to the members of the civil services of the Urnion or
holders of posts connected with defence or of civil posts uader the Union (such members or
holders being persons not governed by the said Rules) or to the members of the all-India
services of to the members of the civil services of a State or holders of civil posts under a
State or to the employees of 8 local authority or any payment of retiring gratuity received
under the Pension Code or Regulations applicable to the members of the defence service is
exempt. Gratuity received in cases other than those mentioned above, on retirement,
termination efc is exempt up (o the limit as prescribed by the Board. Presently the limit is Rs.
20 lakhs we.f. 29.03.2018 [Notificaton No. 16/2019/F. No. 200/8/2018-ITA-1 dared
08.03.2019]

533 Any payment in commutation of pension received under the Civil Pensions
(Commutation) Rules of the Central Govemment or under any similar scheme applicable to
the members of the civil services of the Union or halders of posts connected with defence or
of civil posts under the Union (such members or bolders being persons not governed by the
said Rules) or to the members of the all- India services or to the members of the defence
services or (o the members of the civil services of a State or holders of civil posts under a
State or to the employees of a loca) authority] or a corporation established by a Central, Stale
or Provincial Act, is exempt under Sectionl0(10A)(i) of the Acl. As regards payments in
commutation of pension recerved under any scheme of any other employer. exemption will
be governed by the provisions ol section 10()0A)(ii). Also, any payment in commutation of
pension from a fund referred to in Section 10(23AAB}) is exempt under Section 10(10AXiii).

534 Any payment recetved by an employee of the Ceotral Government or a Stale
Government, as cash-equivalent of the leave galary in respect of the period of eamed leave
au his credit at the time of his retirement, whether on superannuation or otherwise, 1s exempi

under Section [G(10AA)(t) of the Act.

In the case of employees other than Govemment employees, this exempiion will be
determined with reference 1o the leave to their credit av the time of retirement on

superannuation or otherwise, subject to a maxtmum of ten months' leave, calculated on the
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installments) by an employes of the following bodies at the time of his voluntary retirement
or termination of his service, in accordance with any scheme or schemes of voluatary
retirement o in the case of public secior company, a scheme of voluntary separation. is
exempt from income-tax 1o the extent that such amount does not exceed Rs. 5,00,000+-:

a) A publie seetor compuny,

k) Any other company;

¢) An Authorty established under a Central, Stme or Provincial Acr:

d) A Local Authority,

&) A Cooperative Society;

)] A university established or incorporated or under a8 Contral, State or Provincial act,
ar, un [nstilution declared 10 be & University under section 3 of the Universiry Grants
Commission Act, 1956;

&) Any Indian Institute of Technology within the meaning of Section 3 (g) of the
Institute of Technology Act. 1961

h) Any Siate Government; or

1) The Central Governiment, or

)] Such Institute of Management as the Central Government may by notification in the
Official Gazette, specify in this behall

The exemplion of amount received under VRS has been extended to emplovees of the
Central Government and State Government and emplovees of notified institutions having
imponance throughoot India or any State or States. It may also be noted that where this
exemption has been allowed to any emplovee for any assessment vear, it shall not be allowed
to him for any other assessment year. Further, if relief has been allowed under section 89 for
any mssessmeni year in respect of smount received on  voluntary retirementi or
superannuation, no exemplon under section 104 10C) shall be available.

517 Any sum received under a Life Insurance Policy [Sec 1{10D)), including the sum

allocated by way of bonus on such policy other than the following is exempt under section

10{ 100):

§  any sum received under section 80DD(3) or section B0DDA(3); or

&  any sum received under a Keyman insurance policy: or

® oy sum received under an insurance policy lssued on or after 1.4.2003, bt on or
before 31-03-2012, in respect of which the premium payable for any of the years during
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5.3.8 Any payment from a Provident Fund to which the Provident Funds Act, 1923, applies
or from any other provident fund set up by e Central Government and notified by it in the
Official Gazette. is exempt under section JO(t1). First proviso 1o ¢lause (11) of section I0.
with effect from (% April. 2022. provides that exeroption under said clavse will not be
available in case of an income by way of inicrest accrued during the previous year in Lthe
account of & person to the extenl it relates to the amount or the aggregate of amounts of
contribution made by that person exceeding nwo lakh and fifty thousand rupees in any
previous year in that fund. on or after the lsl day of April, 2021 and computed in
prescribed manner. Second proviso to clanse (1 1) of section 10, with effect from 1* April,
2022. provides that if the contribution by a person is in a fund in which there is no
contrjbutton by the employer of such person. the provisions of the [irst proviso shall have the
effect as if for the words "two lakh and fifty thousand rupees”. the words “five lakh supees”
had been substituted. Rule 9D of the lncome-tax Rules, 1962 provides for the calculation of
taxable interest relating to contribution in a provident fund or recognized provident fund,
exceeding specified limit.

339 The accumulated balance due and becoming payable to an employee participating
m a recognized provided fund. to the exten! provided in wle 8 of Part A of the Fourth
Schedule to the Act is exempt under clause (12) of secdon (0 of the Act. With effect from 1¥
April, 2022, the exemption under the said clause will not be applicable 10 the income by way
of interest accrued during the previous year in the account of a person o the extent it relates
to the amount or the aggregate of amounts of contribution made by that person exceeding
two lakh and fifty thousand rupees in any previous year in that fund, on or after the 1% day of
April, 2021 and computed io prescribed manner. Second proviso to clause (11) of section 10,
with effect from ™ April, 2022, provides that if the contribution by a person is in a fund in
which there (s no conuibution by the employer of such person, the provisions of the first
proviso shall have the effect as if for the words "two lakh and fifty thousand rupees”, the
words “Ave lakh rupees” had been subsiituled. Rule 9D of the Income-tax Rules, 1962
provides for the calculation of taxable interest relating to contribution in a provident fund or

recognized provident fund, exceeding specilied luit.

5.3.10 Under seclion 10(13A) of the AcL any special allowance specifically graated to
an assessee by his cmployer to meet expenditure intcurred on payment of rent (by whatever
name called) in respect of residential accommodation occupied by the assessee is exempt
from Income-fax to the exient as may be prescribed having regard to the area or place in

which such accommodation is situaled and other relevant considerations. The quantum of
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exemption allowable on account of grant of spectal allowance to meet expenditure an
payment of rent shall be the least of the following:

a3/l 1/Kolk ) .
In Mumb{l Dc!h! Kolkata/ In Any other cities
C hﬂ'l_llill i |

LAJVI()wancg_acluul!)i received l. Allowance actually received

2. Rent paid in excess of 10% 2. Rent paid in excess of 10% of
of salary salary

3. 50 percent of salarv 3. 40 percent of salary o

For this purpose, "Salary" includes deamess allowance, if the ferms of employment so
provide, but excludes all other allowances and perguisites.

ft has ro be noted that only the expenditure actually incurced on payment of rent in respect of
residential accommodation occupied by the assessee subject to the limits laid down in Rule
2A, qualtfics tor exempiion from income-lax. Thus, house rent allowance granted 1o an

employce who is residing in a house/flat owned by him is not exenipt from iocome-tax.

]

5.3.11 Section 10(14) provides for exemption of the following allowances :~

1. Any special allowance or benefit granted (0 an emplovee 1o meet the expenses wholly.
necessarily and exclusively incurred in the pertormance of his duties as prescribed
under Rule 2BB subject 1o the extent 1o which such expenses are actually incurred for
that purpose.

. Any allowance granted to an employee either to meet his personal expenses at the place
of his posting or at the place be/she ordinarily resides or to compensate him for the
increascd cost of living, which may be prescribed and (o the extent as may be
presenibed.

However, the allowance referred to in (ii) above should not be in the nature of a personal

allowance granted to the assessee Lo remunerate of compensate him for performing duties of

a special nature relating (o his office or employment unless such allowance is related (o his

place of posting or residence.

It is turther clarified that any allowance granied to an employee which is not exempted undes

section 10(14) read with rule 2BB or the sum of allowance exceeding the amount prescribed

under rule shall be chargeable to tax under the head income from salary. For example, no
exemption is provided in rule 2BB for the training allowance paid for the posting in any
traming institute. Hence whole of the training allowance shall be included in the satary.

The CBDT has prescribed guidelines for the purpose of Section 10(14) (i) & 10 (14) (i1) vide

notification No.SQ 617(E) dated 7th July, (995 (F.No.142/9/95-TPL) which has been

amended vide notification SO No.403(E) di 24.4.2000 (ENo.142/34/99-TPL). Rule 2BB has

been amended and the exemption in respect of transport allowance for financial year 2018-
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[9 shall be available vplo Rs. 3200 per month only to the person who is blind or
orthopedically handicapped with disabilities of lower exueniities, to meet his/her
expenditure for the purpose of commuting between the place of the residence and the place

ol his duties.

5.3.12 Under Section 10(15)(iv)(1) of the Act interest pavable by the Government on
deposits made by an employee of the Central Gavernmeni or a State Government or a
public sector company oul of his relirement benefits, in accordance with such scheme
framed in this behalf by the Central Government and notified in the Official Gazette
1S exempt from income-tax. By nolification No.F.2/14/89-NS-[1 dated 7.6.89, as amended
by notification No.F.2/14/89-NS-1I dated 12.10.89, the Ceniral Government has notified a
scheme called Deposit Scheme for Retiring Goveroment Employees, 1989 for the

purpose of the said clause.

53.13 Any scholarship granted to meet the cost of educstion is not (o be included in toal

wmcome as per provisions of section 10(16) of the Act.

5.3.14 Scction 10(18) provides for exemption of any income by way of pension received by
an individual who bas been in the service of the Central Government or State Government
and has been awarded “Param Vir Chakra" or "Maha Vir Chakra” or "Vir Chakra" or such
other gallantrv awird as may be specifically notified by the Central Government. Family
pension received by any member of the family of such individual is also exempt
[Notifications No.S.0.1948(E) dated 24.1).2000 and 81(E) dated 29.1.2001. which are
enclosed as per Annexure VI & [X]. Fawily for this purpose shall have (he meaning
assigned to it in Section 10(3) of the Act.

DDO may not deduct any tax in the case of recipients of such awards after satisfving

himself abourt the veracity of the claim.

S.3.15  Under Section 17 of the Act. exemption from tax will also be available in respect
of:-

The following shall not be included under the perquisies:

(a) the value of any medical (reatment provided (o an eraployee or any member of his/her
family in any hospital maimtained by the employer:

(b) any sum paid by the employer on medical expenditure incured by the employee on self

or any member ot his/her family-
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s in any hospital maintained by the Government or any local authority or any
other hospital approved by the Government for the purposes of medical
treatment of its employees;

» in respect of the prescribed diseases in any hospital approved by the Principal
Chicf Commissioner or Chief Commissioner.

{c) any premiom paid by an employer in relation to an emplovee. 1o effect or to keep in
force health insurancc of such employee under any scheme approved by the Central
Government or Insurance Regulatory and Development Authority (IRDA), for the purposes
of clause (ib) of subsection (1) of section 36

(d) any sum paid by the employer in respect of any premium paid by the employee to effect
or to keep in force an insurance an histhec health or the health of any member of his family,
under any scheme approved by the Central Government or IRDA. for the purpose of section
80D.

(e) any expenditure incurred by the employer on medical treatmeni of the employee (or any
member of his/her family) outside India, iravel & stay abroad of the employee (or any
member of his/her family) for medical treatment and expenditure on travel and stay abroad
of one attendant who accompanics the patient. However. {he expenditures on medical
breament abroad are excluded from perquisites only 10 the extent perminied by the Reserve
Bank of India. Further, the expenditure on travel shall be excluded from perquisite only in
the case of an employee whose gross total income. as computed before including therein the
said expenditure, does not cxceed two lakh rupees.

(f) any sum paid by the employer for any expenditure in relation with medical treatment

abroad, subject to the conditions mentioned 1n (e) above.

For the pumpose of availing exemption  on expenditure incumed on medical
weatment. “hospital” includes a dispensary or clinic or nusing home, and "tamily" io
relation to an individual means the spouse and children of the individual. Family also
includes parents, brothers and sisters of the individua) if they are wholly or mainly
dependent on the individual.

[t is pertinent 10 mention that benefits specifically exempt u/s 10(13A), 10(3). 10(14), 17 e1c.
of the Act would continue to be exempt. These include benefits like house rent allowance,
leave travel concession, travel expense allowance on tour and transfer, daily allowance to

meet tour expenses as prescribed, medical facilities subject lo conditions.

5.3.16 In this connection it is to be noted thal as per sec. 10 (14) read with rule 2BB any

allowance granted to meet (he cost of ravel on Lour or on transfer includes any sum paid in
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vonnection with transfer. packing and fransporiation ol pessonal eflects on suclt transter shall
be exempl. Also. any allowance, whcther, grunted on tour or Ior 1he period of jouraev in
conncetion with mansfer, 1o meet the ordinary Jaily charges incurred by an empfovee an

account af absence Itom his normal place of duy shall be exeiop.

5.3.17 Vide Notificalion na. G.S.R. 415(E) datcd 26.06.2020, rule 2BB has been amended
<0 35 ta provide thal in case of an assessce opting or concessional taxaton regime yoder
seclion 11ABAC of the Aet shall be eatitled exemption only in respect ol the foilowing
allowances:

(a) Transport Allowance gramied to an emplorce who is bhad or deal and dumb or
orthopedically haudicapped with disability of lower extremitics ta meet expenditure for the

purpose ol commuting betweern place of his residence and place of his dugv:
(b) Any allowance granted (0 meet the cost of travel dOn teur or on 1ransfer:

(e) Ay allowance, whedicr. granted on tour or for (he peried of journay in copncetion with
transfer. (0 mect the ordinary daily charges incurred by an employee on accoumt of absence

from his normal place of duly:

(d} Any allowiuwe granted (o meet the expenditure incurred on convevance in perfonmanee
of duties of un office or empiavment of profit subject 1o the condition thar the frec

cony evance ix not provided by {he employer.”

5.4 Deductions w/s 16 of the Act

5.4.1 Standard deduction under section 16 (1a);

From financial vear 2019-20, a deductioa of filty thousand rapees or the amount of salary

whichever is less. shall be allowed as stsndard deducuion.

5.4.2 Entertainment Allowance [Section 16tii)]:

A deduction is also allowed wnder section 16(i1) in respect of any allawance in the nature of
an entertainment allowance specilically granied by an cimployer (o (he assessee. who is in
receipt ol a salan from the Gavermnment. a sumn equal 0 ope-fifth of his salarv(exclasive ol

anv altawance, benetit or other perguisite) or five thousand rupecs swhichever s less.

5,33 Tuax on Employ ment [Section 16(1i1)]:

The tax on employment (Professional 1ax) within the meaning ot article 276(2) of he
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Constitulion of India, leviable by or under any law. shall also be allowed as a deduction in

compuling the income under the head “Salanes".

5.5 Deductions Under Chapter VI-A of the Act

In computing the taxable income of the employee, the following deductions under Chapier

V]-A of the Act are 1o be allowed from his gross total income:

5.5.1 Deduction in respect of Life insurance premia, deferred annuity, contributions 10

provident fund, subseription to certain equity shares or debentures. cte. {section §0C)

A. Section 80C, entitles an employee to deductions for the whole of amounts paid or
deposited in the current financial year in the following schemes, subject to a hmit of
Rs.1.50.000/-

(1) Payment of insurance premium to effect or Lo keep in force an insurance on the life of the
individual, the spouse or any child of the individual.

(2) Any payment made 10 effect or to keep in force a contract for a deferred annuity, not
being an annuity plan as is referred to in item (7) herein below on Lhe life of the
individual, the spouse or any child of the indtvidual, provided that such coniract does
not contain a provision for the exercise by the insured of an option 1o receive a cash
payment in lieu of the payment of the annuity;

(3) Any sum deducted from the salary payable by, or, on behalf of the Government to any
individual, being a sum deducted in accordance with the condinons of his service for the
purpose of securing (o him a deferred annuity or making provision for his spouse ar

children, in so far as the sum deducted does not exceed 1/5th of the salary.

(4) Any coniribution made: -
(a) by an individual (0 any Provident Fund to which the Provident Fund Act, 1925
applies;
(b) to any provident fund set up by the Central Government, and notified by if in this
behalf in the Official Gazette, whesre such contribution is to an account standing in the
name of an individual, or spouse or children;
[The Central Government has since notified Public Provident Fund vide Notificarion
S.0. No. {559(E) dated 3.11.05)
(¢) by an employee to a Recognized Provident fund;

(d) by an employee (o an approved superannuation fund;
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fr may be noted that "contribution' to any Fund shall not include any sums in repayment of

loan «

s ads ance.

(3) Any sum paid or deposited during the vear as a subseriplion:-

(a) in the name ot employee or a «irl child of that emplavee including a girl child
for whom the cuployee is the legal puurdian in any such secwsity ol the Central
Govermmment or any such deposit scheme as the Central Governmenl mav. by
nolification in the Offcial Gazetle, specily in this behalf;

[The Centra) Government has since nofified the scheme “Sukanya Samriddhi
Account’ vide Notificstion GSR No. 863(L) dated 02.12.2014]

(b) to any such saving certificates as defined under section 2(c) ol the Government
Saving Cerlificate Act, 1959 as the Government may, by nolification in the Official
Gazette, specify in this behalt.

[The Central Guvernment has since notified National Savine Certificare (V1ih Issue)
vide Notificution S O. No. 1560(E) dated 3.11.05 il National  Soving Certificare
(IXth Isxue) vrde Nutificarion . G.S.R. 848 (£, dared the 291 November, 2011,
publishing the Nathunal Savings Certificates (1N- Isswe) Rules. 201 G.S.R. 868 (E,,
dated the 7th December. 2011, specifying the Nuorional Savings Certificaies IX Issue
us the class of Savings Certificaies F Nul-137200 1-NS-IT rivv amermery Notificarion
No.GSR 319(E), dated 25-21012]

(6) Any sum paid as contribution in the case of an individual. tor himsell. spouse or any

child,

a  for participation in the Unit Linked Insurance Plan. 1971 of ihe Unit Trust of
[ndia:

b. for participation in any unit-linked insurance plan of the LIC Murmal Fund
reterred o section §0 (23D) and as notified by the Central Government.

[(7The Cemral Goversmnenr has since nofificd Unit Linked hsnrance Plar (jormerh

knowst uv Dhanraksho, 1989) of LIC Muiwa! Fund vide Noification S.0. No. 1561(F)
dared 3.11.03.)

(7) Ay subscription made to cffect or keep in loree a contract for such annuity plan of the

Life

Insurance Corporation or any other insurer as the Cenmal Government may. by

notification in the Official Gazette, specifv:

| 7Te

Ceniral Govermment has since notified New Jeevan Dhara, New Jeevan Dhora-1, New
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(12) Any sums paid by an assessce for the purpose of purchase or construction of a
residential house propeny. the income from which is chargeable to tax under the hesd
"Income from house property” (or which would, if it has not been used for assessee's own
residence, have been chargeable to tax vnder that head) where such payments are made
towards or by way of any installment or pant payment of the amoum due under any scli-
financing or other scheme of any Development Authority. Housing Board or other authority
engaged in the construction and sale of house property on ownership basis or by way of
inslalment or part payment of the amount due 1o any company or cooperative society of
which the assessee is a sharcholder or member towards the cost of the house property allotted

to him.

The deduction will also be allowable in respect of re-payment of loans borrowed by an
assessee from the Government, or any bank or Life Insurance Corporatfion, or National
Housing Bank, or certain other categories of institetions engaged in the business of providing
long term finanee for construction or purchase of houses in India. Any repayment of loan
borrowed from the employer will also be covered, if the employer happens to be a public
company. or a public sector company, or a unjversily established by law, ar 2 college
affliated 10 such university. or a local authority, or a cooperative society. or an aothonty, or 9
board, or a corporation, or any other body established under a Central or State Act.

Payment towards the purchase of house property shall include the stamp duty, registration fee
and other expenses but shall not cover admission fee or cost of share or initial deposit or the
cost of anv addition or alteration to, or. renavatton or repair of the house property which is
carried out after the issue of the completion certificate by competent authority. or after the
occupation of the house by the assessee or after it has been let out. Payments towards any
expenditure in respect of which the deduction is allowable under the provisions of section 24
ol the Act will also not be included in paymenis lowards the cost of purchase or construction
of a iouse propeny.

Where the house property in respect of which deduction has been allowed under these
provisions is transferred by the 1ax-payer at any time before Lhe expiry of five years from
ihe end of the financial year in which possession of such property is obtained by him or
he/she receives back, by way of refund or otherwise, any sum specified in seclion
80C(2)(xviii), no deduction under these provisions shall be allowed in respect of such sums
paid in such previovs year in which the transfer is made and the aggregate amount of
deductions of income $0 allowed in the earlier years shall be added to the total income of the

assessee of such previous year and shall be liable to tax accordingly.
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(13) Tuition fees. except payment in the nature of development fees or donation or payment
of stmilar nature. whether ai the time of admission or thereafter, paid to any university.
college. schoof or other educational institution situated in (ndia, for the purpose of full-time

education of any (wo children of the employee.

(14) Subscription to equity shares or debentures forming part of any eligible issue of capnal
made by a public company. which is approved by the Board or by any public finance

institution.

(15) Subscription to any units of any mutual fund referred to in clause (23D) of Section 10
and approved by the Board. if the amount of subscription to such uonits is subscribed only in

eligible issue of caprtal of any company.

(16) Investmenl as a term deposit for a fixed period of not less than five years with a
scheduled bank. which 1s in accordance with a scheme framed and notified by the Central
Government. in the Official Gazette for these purposes.

(The Central Government has since notified the Barnk Term Deposit Scheme. 2006 jfor this
purpose vide Notification S.0. No. 1220(E) dated 28.7.2006)

(17)  Subscription to  such bonds issued by the Nalional Bank for
Agricullure and Rural Development, as the Central Government may, by such notification in

the Ofticial Gazette, specify in this behaif.
(18) Any investment in an aceount under the Senior Citizens Savings Scheme Rules, 2004,

(19) Any investment as five year time deposit in an account vader the Post Office Time
Deposit Rules, 1981.

(20) From {inancial year 2019-20, any contribution by employee of the Central Government

to a specified account of the pension scheme referred Lo in seclion 8QCCD —
(2) for a fixed period of not less than three years; and

(b) which is in accordance with Ihe scheme as may be notified by the Central

Government in the Ofticial Gazette fors the purposcs of this clause.

Explanation.—For the purpases of this clause, “specified account” means an additional
account referred to in sub-section (3) of section 20 of the Pension Fund Regulatory and
Development Authorisy Act. 2013 (23 o0 2013).
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B. Section 80C(3) & 80C(3A) states thal in case of Insurance Policy other than coatract

for a deferred annuity the amount of anyv premium or other payment made is restricted to:

| Policy issued before 1% April 2012 [20% of the actual capital sum

‘ Assured

‘ Policy issued on or after [™ April 2012 [0% of the actual capital sum
Assured

! —
| Policy issued on or after 1™ April 2013 * - In| 15% of the actual capital sum
|

cases of persons with disability or person with| assured
severe disability as per Sec 80 U or suftering
from discase or ailment as specified in rules
made under Sec 80DDB
*Introduced by Finance Act 2013

Aclual capital sum assured in relation to a life insurance policy means the minimum amount
assured under the policy on happening of the insured event at any time during the term of the
policy. not @aking into account —

i.  the value of any premium agreed 1o be retumed, or

i.  any benefit by way of bonus or otherwise over and above the sum actually

assured which may be received under the policy by any person.

3.5.2  Deduction in respect of coniribution to certain pension funds (Section 80CCC)

Section 80CCC allows an employee deduction of an amount paid or deposited out of his
income chargeable 1o tax to effect or keep in force a contract for any annutty plan ot Life
Insurance Corporation of India or any other insurer for receiving pension from the Fund
referred to in section 10(23AAB). However, the deduction shall exclude interesi or boaus
accrued or credited 10 the employee's account, if any and sball not exceed Rs. 1,50.000.
However, if any amount 15 standing to the credit of the employee in the fund referred to
above and deduenion bas been allowed as stated above and the employee or his nominee
receives this anmount together with the interest or bonus accrued or credited 1o this account
due to the reason of

(1)  Surrender of annuity plan whether in whole or part

(ily Pension received from the annuity plan
then the amount so received during the Financial Year shall be the income of the employee
or his nominee for that Financial Year and accordingly will be charged to tax.
Where any amount paid or deposited by the employee has been taken info account for the

purposes of this section, a deduction with reference (o such amount shall not be allowed
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under section 80C.

553 Deduction in_respect of ¢ " 1 scheme of Central GGovernment
(Section 80CCD):

Section 80CCD(1) ailows an employee, being an indnidual employed by the Ceniral
Govemment on or after 01.01.2004 or betng an individuat employed by any other emplover.
or any other assessec being an individeal, 2 deduction of an amount paid or deposited vut
of his income chargeable 1o tax under a pension scheme as nolified vide Notification F. N.
5/7/2003~ ECB&FPR dated 22.12.2003 National Pension System-NDPS or as may be notified
by the Centra)l Government, However, the deduction shall not exceed an umount equal (o
0% of his salary (includes Dearnes< Allowance but excludes ail ouier allowance and

perquisites) in the case of an employee and 20% of his gross total income in any olher case.

As per section 80CCUD(IB). an assessee referred to in 80CCD(1) shall be allowed a
deduction in computation ol his income, of the whole of the amount paid or deposited in (he
previous vear in his account under the pension scheme notified or as may be notitied by the
Ceniral Government. which shall rot exceed Rs. 50.000. The deduction of Rs. 50,000 shall
be allowed whether oy not any deduction is allowed under sub-cectiont 1), However, the
same amount cannot be claimed bath under sub-section (1) and sub-section (1B) of seciinn

80CCD.

As per Section 80CCD(2). where any contribulion in the sad pension scheme is made by
the Central Governmenl or any other employer rthen the employee shall be allowed a
deducrion from his total income of the whole amount contribured by the Central
Governmenl or any other cmployer subject 1o Limit of 4% if the amoum is contributed by
the Central Govemment of his salars. and 10% in casc of contribution by any other

employer.

As per Section 30CCD(3), any amount standing to the credit of the assessee in his
account referred Lo i sub-section (1) or sub-section (1B). in respect of which a deduction
has been allowed under those sub-sections or sub-section (2), together with the amount
accrued thereon, it any. is received by the assessee or his nominee, in whule ur i part. on
account of closure or his optin2 vut of the pension scheme or as pension received from the
annuity plan purchased or taken on such closure or opting out. the whole of the amount shall
be deemed (o be income of assesses or his nominee in that previous vear and accordingly

charged to tax in the said assessment year relevant Lo the said previous vear.
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As per Section 80CCD(4), for any amount paid or deposited by he assessee has been
allowed as a deduction under sub-section (1) or sub-section (I1B). no deduction \wvith
reference to such amownt shall be allowed under section 80C for any A Y. beginning on or
after 01.04.2006.

Further, the amouat received by the nominee, on the death of the assessee, on closure or hig
opting out of the pension scheme referred to io subsection (1) or sub-section (1B) shall not
be deerned (o be the income of the nominee. Where any amount paid or deposited by the
employee has been taken into account for the purposes of this section, a deduction with

reference to such amount shall not be allowed ander section 80C.

Further, as per section 80CCD(5), it has been specified that w.c.f 01.04.09, any amoun(
recetved by the employee from the New Pension Scheme shall be deemed not o have been
received in the previous vear if such amount is used lor purchasing an annuity plan tn the

same previous year.

It is emphasized that as per the section 80CCE the aggregate amount of deduction under
sections 80C, 80CCC and Section 80CCD(1) shall not exceed Rs.1,50,000/-. The deduction
allowed under section 80 CCD([B) is an additional deduction in respect of any amount paid
in the NPS upto Rs. 50.000/-. However, the contribution made by the Central Government
or any olher employer to a pension scheme ws 80CCD(2) shall be excluded from the limit

of Rs. 1,50.000/- provided undes this section.

5.54 Deduction in respect of health insurance premia paid. etc. (Section 80D)

Particuiars Case-] Casc=2 Casc-3
Self & Parents Self & | Parents Self & Parents
Family (no (no one Family (no | (atleast Family (atleast
one of them | of them one of | oneof (atleast one | one of
ha il isa them is a themisa |ofthemisa |themisa
eheeT) senior senior senior senior senior

citizen) citizen) citizen) citizen) | citizen) |

Medical 25,000 25,000 | 25,000 50,000 50,000 | 50,000

nsucance,

etc.?

Medical -- -- - 50,000 50,000 50,000

Expenditure** ]

Maximum 25.000 25,000 25.000 50,000 | 50,000 50.000

deduction '

allowable i i
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Agpregale amount
of deduclion i 50,000 75,000 100,000
allowable under
seclion 80D

* Ingludes (i) contribution {0 the Central Government health Scheme/notified scheme for sell &
Farnily: and (i1} amosmnt pald for preventive health check-up up 1o Rs. 5,000,

#2 Allowable only if no amoeunt is paid for medical insurance.

Mote | | The payvment for preventive health check-up can be made either b cash or in any
other mode, whereas pavment other than prevenrive health checkup can be made anly in norn-cash
mode.

MNote 2 ; Finance Act, 2018 amended section B0D of the Act 1o provide that in case of single
premium health insurnnce policy having cover of more than one vear, the deduction shall be
allowed on proportionate basis for the number of years for which health insurance cover is
provided, subject to the monetary limits specified above.

Here.
i) “family” means the spouse and dependent children of the employee.
il) “Senior citizen” means an individual esident in India who is of the age of stay years
or more at any lime during the relevant previous vear.

L. The DDO must ensure thal the medical insurance referred o above shall be in
accordance with a scheme made in this behalf by-
() the General Insurance Corporation of India formed under section 9 of the
General Insurance Busmess (Nationalization) Act 1972 and approved by the
Central Government in this behalf; or
(k) any other insurer and approved by the [nsurance Regulatory and
Development Authority established wnder sub-section (1) of section 3 of the
Insurance Regulatory and Development Authority Act, 1999

2. Lump sum payment of health insurance premiom.

[ case, a lump sum amount 15 paid (o effect or (o keep in force an insurance on health lor
maore than a year. propoitionale deduclion (sppropriste fraction) will be allowable for ihe
year in which it was paid and for subsequent year/vears in accordance with sub- section (4A)
ol Section 80D,

335 Deductions inrespect of expenditure on persons or dependants with disahility

Under section BODD, where an emplovee, who is a resident in India, has, during the previous
year-

{a) meuried any expeuditure for the medical treatment (including nursing), tmining and
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rehabilitation of a dependant. being a person with disabiliry; or
(b) paid or deposited any amount under a scheme framed in this behalf by the Life Insurance
Corporation or any other insurer or the Administrator or the specified company subject to the

condrtions specified in this regard and approved bv the Board in this behalf for the

matntenance of a dependant, being a person with disability, the employee shail be allowed a

deduction of a sum of Rs 75,000/~ from his gross total sncome of that year.

However, where such dependant is a person with severe disabilily, an amount Rs 1,25,000/-

shall be allowed as deduction subject to the specified conditions.

The deduction under (b) above shall be allowed only if the following conditions are

fulfilled:

(i) the scheme referred 10 in (b) above provides for payment of annuity or lump sum
amount for the bencfit of a dependant, being a persou with disability. in the event of

the death of the individual in whose name subscription to the scheme has been made:

(it) the employee nominates either the dependant, being a person with disability. or
any other person or a trust to receive the payment on his behalf. for the benefit of the

dependant, being a person with disability.

However, if the dependanl, being a person with disabuity, predeceases the employee, an
amount equal to the amount paid or deposited under sub-para(b) above shall be deemed to
be the inconte of the emplovee of the previaus vear in which such amousnt is received by the

employee and shall accordingty be chargeable 10 tax as the income of that previous yeas.

The assessee, claiming a deduction shall furnish a copy of the certificate issued by the
medical authority in the prescribed form and manner, along with the return of income under
section 139 in the assessment year i which the deducticn is claimed. However. no deduction
shall be allowed for any assessmenl year relating to any previous year beginning afier the
expiry of the previous year during which the said certificate of disability had expired, unless

a new certificate in the preseribed fonn and manner, is obtained.

b. Deductions in respect ol a person with disabilinv (section 80U

Under section 80U, in computing the total income of an individual, being a resident, who, at
any time during the previous year, is cettified by the medical authority to be a person with
disability, there shall be allowed a deduction of a sum of Rs 75.000/-. However, where such
individual is a person with severe disability, a higher deduction of Ry (.25.000/- shall be
ajlowable.
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DDOs should note that 80DD deduction is in case of the dependeni of the employee
whereas 80U deduction is in case of the employee himsell. However. vnder both the

sections, the employee shall furnish to the DDO the following:

I. A copy of the certificate issued by the medicat authority as defined in Rule 1 LA(1) in
the prescribed form as per Rule [ 1A(2) of the Rules The DDO has to allow deduclion
only after sceing that the Centificate furnished is from the Medical Authority defired in

this Rule and the same is in the fonm as mentioned therein.

2. Further in cases where the condition of disability is temporary and requires
reassessment of its extent afer a period stipulated in the aforesaid cemificate. no
deduction undes this section shall be allowed for anv subseguent period unless a new
certificate is obtained from the medical authority as in | above and furnished before the

DDO.

3. For the purposes of sections 80DD and 80 U some of the terms defined are as under:-
(2) “"Administrator’” means the Administrator as referred to in clause (a) of section 2 of
the Unit Trust of [ndia (Transfer of Undertaking and Repeal) Act, 2002 ;

(b) “dependant’” means—
0] io the case of an individual, the spouse, children. pareats, brothers and
sisters of the individual or any of them:
@ in the case of a Hindu undivided family, 2 mcmber of the Hindu
undivided family, dependant wholly or mainly on such individual or
Hindu undivided family for his support and maintenance, and who has
not claimed any deduction under section 80U in computing his total
income for the assessmeni year celating to the previous year;
(¢) “disability™ shall hene the meaing assigned 1o it in clause (1) of section 2 of the
Persons with Disabilities (Equal Opportunities. Protection of Rights and Ful!
Participation) Act 1995 and includes -autisrn™. “cerebral palsy™ and “multiple
disability™ referred to in clauses (), (¢) and (h) of section 2 of the National Trust for
Welfare of Persons with Autism, Cerebral Palsy, Mental Retardation and Multiple
Disabilities Act, 1999:
(@) “Life Insurance Corporation™ sball have the same meaniag as in clause {iii) ol sub-
section (8) of section 88:
(¢) “medicel authority” means the medical authority as referred to in clause (p) of

section 2 of the Persons with Disabilities (Equal Opportunities, Protection of Rights and
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following conditions are met:-

(i) the loan has been sanctioned by the fisancial institution during the period beginning on
the Ist day of Aprit. 2019 and ending on the 3 15t day of March, 2021;

(u) the stamp duty value of residential house property does not exceed [lorty-five lakh
rupees;

(i1i) the assessec does nol own any residential house properly on the dale of sancrion of

toan,

For the purposes of this section.—

(a) the expresston “financial institution” shall have the meaning assigned 10 it in clause (a)
of sub-sccuon (5) of section 80EE;

(b) the expression "slamp duty value™ means value adopted or assessed or assessable by
any authority of the Central Government or a State Government for the purpose of payment
of stamp duty in respect of an immovable property.

The amount of this deduction shall not exceed Rs. 1,50.000/- and it shall be allowed in
computing the total income of the individual for the assessment year 2020-21 and
subsequent assessment years.

Where a deduction under this section is allowed for any interest referred to in this section,
no deduction shall be allowed in respect of such interest under any other provision of this

Act for the same or any other assessment vear.

5.5.9 Deduction in tespect of the interest pavable on loan taken for the purpose of
purchase of an electric vehicle (30EEB)

Section 80EEB introduced by the Finance (No.2) Acl, 2019 (No. 23 of 2019), alfows
deduction from gross total income of an individual in respect of the interest payable on loan
taken by hirm from any financial instirution for the purpose of purchase of an eloctric vehicle
if the loan has been sanctioned by the financial inslitution during Llhe period from
01.04.2019 to 31.03.2023.

For the purposes of this section,—

(a) “electric vehicle” means a vehicfe which is powered exclusively by an eleciric motor
whose traction energy is supplied exclusively by traction batlery installed in the vehicle and
bas such electric regenerative braking system, which during braking provides for the
conversion of vehicle kinetic energy mto electrical energy;

(b) "financial institution” means a banking company to which the Banking Regulation Act,

1949 (10 of 1949) applies, or apy bank or banking institution referred to in section 51 of
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that Act and includes any deposit laking non-banking financial company or a systemically
imporfant non-deposil taking non-banking inancial company as defined in clauses (e) and
(2) of Explanation 4 to seclion 43B.

The amomit of this deduction shall not exceed Rs. 1.50.000/- and it shal) he allowed in
computing the otal income of the ndividua) for the assessment year 2020-21 and
subse¢uent assessment years.

Where a deduction under this section is allowed for any interest referred Lo in this sectian.
no dedgection shall be allowed in respect of such interest under any other provision of this

Act for the same or any olher asscssment vear.

3.5.15 Deductions on respect of donutions 1o centain funds. charitable institutions,

ate. (Secuon 80G)Y:

Section 80G pravides for deductions on account of donalion made 1o vavious Fundx,
chariiable organizations c¢tc. In cases where cmployees make donalions (o the Prime
Minister's National Relief Fund, the Chiet Minister's Relief Fund or the Lieutenant
Govemor's Reliet Fund through their respective employers. i is not possible for such funds
10 issne separale cerlificate (o every such emplovee in respect ol donations made 10 ~uch
funds ax contributions made 10 these lunds are v the form of n consolidated cheque. An
employce wha makes donations towards these funds s eligible 1o claim deduction under
section 80G. It s, herchy, clarified that the claim in respect of such donations as indicated
above will be admixsible under section 80G on the basis of the certificaie issued by the
Drawina and Disbursing Officer (DDOYEmployer in this behalf ~ Circular No. 2/200%,
dated 12-1-2005.

No deduction ander this section is allowable in case the amouat of donatiun exceeds Ry

2000/- unless the amount is paid by any mode ofher than cash.

S.5.11  Deductions in respect of rents paid (Seclion 80GU):

Section 80GG allows the emplayee to a deduction in respect of bouse rent paid by bim for
his own residence. Such deduction 1s permissible subjoct ta the following conditions:-
@ the employee has nol been in receipt of any tlouse Remt Allowance specificatly
granted (o him which gualifies [or exemption under section 10(13A) of the Act:
®) the employee files the declaration ip Form No. 10BA. (Annexure X)
(©) The emplayce does not own:
0] any residential accommodation himself or by his spouge or mmor ¢hild

or where such employee is a member ol a [indw Undivided Family, by

68



such tamily, at the place where he/she  ordinarily resides or performs
duties of his office or casries on his busivess ar profession: or
@ at any other place, any residentat accommodation which s in the
occupation of the employeg, the value of which is te be determyined under
section 23(2)(a) or xection 23(4)(a). as the case may be.
@ He will be entitled to a deduction in respect of house rent paid by him in excess of
10% of Wis total income, he deduction shall be equasl 10 23% of 1o1a) Wweome or
Rs. 5.000/- per month, whichever is tess, The tora) income tor working out these
percentages will be computed belore making uny deduction under section 80GG.
I'¢ Drawing and Disbursing Authorities shiould satisfy themselves har all (he conditions
mentioned above are satislied before such deduction is allowed by them 1o ihc employee.
They shouid also satisfy themselves in this regard by msisting on production of evidence of

actual payment of rent.
5.5.12 Deductions in respect of certain donations for scientilic rescarch or rucal

development (Section 80 GGA):

Scetion 80GGA allows deduction from tatal income of employce in respeet of donations of

any sum as given in the Table below:
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sl Donations made to persons Approval / l Authority granting
No Notificalion iapprox'u},-"kol.iﬁq\ﬁon

under Seclion

I. | A rescarch association which has as its object the w's 33(1)(i1) Cenlrul Government
undertaking ot sctentific research or to a University,
college or other institution to be

uscd for sciemtiic research )
A research association which has as is object the u/s 33( 1)) Central Govermment
undertaking of researcli im 3ocial science  or
statistical research or o a University, college

or other institulion (0 be used for rescarch in social
science or statistical research

3, | an association or institution. which has as i3 object | furnishes  the | Preseribed Authority under
the undertaking of any programme of rural | cenificate  ws | Rule 6AAA
development, o be used for carrying out apy | 33CCA (2) : |
programme of rural development approved I

~

3I3CCA (1))

lor the purposes of section 3SCCA
4, | an association or institution which has as its object furnishes the Prescribed Authonty under |
the training of persons for implementing cetificale u/s Rule 6AAA
programmes of rural development, ISCCA (2A)
s, | Anassociation or institution, which has ag its object | Approved  (or sel up and notilied
the undertuking of any programme of canservalion | the purposes of | by the Central Government
of natural resources or ol afferesiation, section 35CCB.
6. | A tund for affarestation Notified under set up and notified
clause(by — of |y ipe Contral Government
' sub-seetion (1) ;
of section |
35CCB |
7. | arural development (und notified w's : set up and notified
| by the Central Government

§ | National Urban Poverty Eradication Fund notified ws set up and notified
BCCA ()| by the Central Government

No deduction under this section is atlowable o case:

)  The employee has gross total income which includes wncome which is chargeable
under the head “Profits and gains of business or profession*.
i) The amount of donation exceeds Rs. 2000 unless such sum is paid by any mode other

than cash.

The Drawing and Disbursing Authorities should satisfy themselves that all the conditions
mentioned above are satisfied before such deduction is allowed by them to the croployee.
They should also satisfy themselves in this regard by insisting on production of evidence of
actual payment of donation and a receipl from the person to whom donation has been made
and easure that the approval/notification has been issued by the right authority. DDO must

ensure a self-declaration from the employee that he/she has no income from "Profits and gains

of business or profession”.

Section BOTTA atlows to an employee, not being a senior citizen employee, from his gross tolal
67












Rules.

Further, as per section 192 (2D) read with the rule 26C, it is mandatory for the DDOs to obtain
details/evidence in respect of claim of exemption for leave (ravel concession or assistance before
allowing the said exemption. The relevant form for furnishing details by employec is Form 12BB.
It may be noted tbat the DDOs shall allow inocogie-tax exemption as referred to in Para 53.1
alter,obtaining copies of iovojces of specified cxpeoditure incurred during the specified

period.

9. QCalculation of income-fax to be deducted:
9.1 Salary income for (he purpose of scction 192 shall be computed as foflow:-

a) First compute the gross salary as mentoned in para 3.1 including ull the incomes
mentiored in para 5.2 and excluding the income mentioned in para 5.3.

b) Allow deductions mentioned in para 5.4 from the figure amived at (a) above and
compute the amount to arrive at Net salary of the employce

¢) Add income from all other heads- ““[lousc property™. “Profits & gains of Business or
Profession™, Capital gains and Income from other Sources to arrive at (he Gross Tolal
Income as shown in the form of simple swoternent mentioned para 3.6. However, it
may be remembered that no loss under any such head is allowable by DDO other than
loss under the head “Income from House property™ to the extent of Rs. 2.00 [akh.

d) Allow deductions mentioned in para 5.5 from the figure arrived at (¢) above ensuring
that the relevant conditions are satisfied. The aggregate of the deductions subject lo (he
threshold limits mentioned in para 5.5 shall not exceed the amount a( (b) above and if
it exceeds. 1t should be restricted to that amount.

‘I'his will be the amount of total income of the employee on which income tax would be required 1o
be deducted. This income should be rounded off 10 the nearest multiple of 1en rupees.

9.2 Income-tax on such income shall be calculated at the rates given in para 2.] of this
Circular keeping in view the age of the employee and subject to the provisions of section 206 AA,
as discussed in para 4.8. Rebate as per Section 87A up to Rs 12,500/- o eligible persons (see para
6) may be given. Surcharge shall be calculated in cases where applicable (see para 2.2).

93 The amount of tax as increased by the surcharge if applicable so arrived ar shall be

increased by Health and Education Cess at the rate of 4% 1o arrive at the toal tax payabte.

94 The amount of 10tal tax pavable as amtved a1 para 9.3 should be deducted every month
in equal instalhinents. Any excess or deficil arising out of any previous deduclion ¢an be adjusted

by increasing or decreasing (he amount of subsequent deductions during the samc Hnancial yeor.
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10.

Ti q:

10.1 These instructions are not exhaustive and are issued only with a view to guide the

employers o understand the various provisions relating o deduclion of 1ax from salaries.

Wherever there is any doubt. reference may be made to the provisions ol the Income-tax Act,

1961, the Income-tax Rules. 1962, the Fivance Act2020 (No. 12 of 2020). the Taxauon and Other

Laws (Relaxation and Amendment of Certain Provisions) Act, 2020(No. 38 of 2020). the relevant

circulars / notifications, €lc.

£0.2 In case any assistance is required. the Assessing Officer/the Local Public Relation

Officer of the Income-tax Nepartment may be contacted.

10.3 These instruclions may be brought to the notice of all Disborsing Officers and

Undertakings including those under the control of the Central/ State Govemments.

(0.4  Copics of this Circular are available at the following websites:_www.fiminin.nic.in &

www.incometaxindia. gov.in
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Hindi version will follow. L

(Amit Raj)
Director (IT-Budget). CBDT

Copy to:

All State Governments/Union Territories.

All Minisries/Depacments of Govemment of [ndia ele.
President’s Secretariat

Vice-President’s Sceretariat

Prime Minister's Office

Lok Sabha Secrelariat

Rajya Sabha Secretariat

Cabinet Secretarial

Secretary. U.P.S.C., Dholpur House, New Delhi

. Secretary, Staff Selection Commission, Lodhi Complex, New Dellu

. Supreme Court of India, New Delhi

. Election Commission, New Delhi Planning Commission. New Delly

. Sceretaniat of Gavernors/Lt. Governors of all States/Union Ternitories

. All Integrated Financial Advisors to Ministries/Depariments of Govermiment of India

. Al] heads of Departments & Offices subordinate to the Department of Revenue CBDT. CBEC
. Army headquarters. New Delhi

. Air headquarters. New Delhi Naval headquarters. New Delhi

. Director-General of Posts & Telegraphs. New Delhi
. Compuoller & Auditor General of India

. Accounlant Generals of all State Governments

. Director of Audit (Central)Kolkata, New Delhi, Mumbsai.

2. All Banks (Public Sector, Nationalized including Siaic Bank of India)

. Secrerary, Reserve Bank of India Central Office P.B.No.406. Mumbai 400001 (235 copies for distnbution 10

its Branches).

. Accounts Officer, Inspector General of Assam Rifles, (Hgrs). Shillong AN Chambers of Commerce &

Industry

. Lok Sabha /Rajya Sabha Secreiariat Libraries (15 copies each)
. All Officers and Sections in Technical Wing of CBDT
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ANNEXURE-I

SOME LLUSTRATIONSH
Example 1

For Assessment Year 2022-23

Calculatton of lacome tax in the case of an eniplovee (Male or Female) below the age of sixty
vears and having gross salary income of:

1) Rs.2.50,000/-.

i)  Rs.6.00.000/-.

i) Rs.10.50,000/-

iv) Rs.55,30.000/-. and
v) Rs. 1,10,50,000/-

(A) What will be the amount of TDS in case of abave employees. if PAN? is not
submitted by them to their DDOs/Offices:

Particulars Rupees Rupees | Rupees | Rupees Rupees |
L ) (ii) (i) Giv) | ™

Gross Salary Income 2.50.000 6.00.000 | 10,50.000 | 55.50.000 (,10,50.000
(including allowances) |

Contribution of GP.F. | 45,000 | 50.000 | 100,000 | 1.00.000 1,00,000

Computation of Total Income and tax pavable thereon

Particulars Rupees | Rupees Rupees Rupees Rupees
(i (i) (iii) (iv) v)
Gross Salary 2,50,000 6,00,000 | 10,50,000 | 55,50,000 | 1,10,50,000
Less: Standard deduction 50000 50000 50000 50000 50000
s 16(ia) S
Less: Deduction U/s 80C 45,000 50,000 1,00,000 1,00,000 1,00,000
Taxable Income 1,55,000 | 35,00,000| 9,00,000( 54,00,000 | 1.09,00,000
(A) Tax thereon Nil Nil* | 92,500 14,32,500 | 30,82,500
o _'Surchargc ' N . ] 143250 4,62375
Add: Health & Education Nil Nil 3700 63,030 1.41.795
Cess @ 4%. |
e ] {
Total tax payable Nil | Nil 96,200 | 16,38,780 | 36,86,670

(@ or Aadhaar number, as the case may be,

* After rebate of Rs 12500 u/s 87A

# It may be nofed that tax liability may not be the same in case the taxpayer opts for concessional tax
regime under section [ [SBAC of the Act.
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Examplc 2
For Assessment Year 2022-23

Calcujation of Income Tax in the case of an emplovee below the age of sixtv vears baviug 3
bandicapped dependent (With yalid PAN® furnished to employer).

S.No. Particulars Rupees
1 Gross Salary 4.70,000
2 Amount spent on treatment of a dependent, beinpg person 7000
with disability (but not severe disability)
3 Amount paid to LIC with regard to annuity for the 60,000
maintenance of a dependent, being person with disability
(But not severe disability)
4 GPF Contribution 25,000
S LIP Paid ] B 10,000
6 Interest Income on Savings Account i 12,000
0 tion aX
S.No. ~ Particulars ‘ Rupees "
| Gross Salary N , 4.70,000
2 Less: Standard deduction u/s 16(ia) - 50,000
3 Add: Income from Other Sources Rs 12.000
Interest Income on Savings Account
4 _ Gross Total Income 4.32,000
5 Less: Deduction U/s 80DD (Restricted to Rs.75,000/- only) 60.000
6 Less: Deduction U/s 80C (i) GPF Rs.25,000/- 35.000
(i1) LIP Rs.10.000/-
7 Less: Deduction u/s 80TTA on iterest income on savings 10000
account (restricted to Rs 10000/-)
8 Total Income 2,97,000
5 | Income Tax thereon/payable Nil
| (includes Rebate of Rs 12500 as per Section 87A)
[0 | Add:
Health & Education Cess @ 4%. Nil
L1 Total Income Tax payable Nil
12 Rounded offto | Nil

@ or Aadhaar number, as the case may be,
£ It may be noted that tax liability may not be the same in case the taxpayer opts for concessional tax
regime under section | 13BAC of the Acl.



LExamplc 3
For Assessment Year 2022-23
Calcnlation of Income Tax in the case of an_employee below age of sixty years where

medical trentment expenditure was borpe by the employer (With valid PAN?
fornished to employer).

'sNo.| Particulars [ Rupees
1| Gross Salary - _'_— - 5.55.000
2 | Medical Reimbursement by employer on the reaiment of 35,000
. self and dependent family member
' 3 | Contribution of GPF 20,000
4 | LIC Premium 20,000
5 | Repayment of House Building Advance o 25,000
[ 6 | Tuition fees for two children 60,000
7 | Investment in Unit-Linked Insurance Plan 30,000
8 | Interest Income on Savings Account 8,000
9 | Interest Income on Time Deposit 15,000
Computation of Tax
S.No. Particulars Rupees
1 | Gross Salary 5,55.000
| 2| Add: Perquisite in respect of reimbursement of Medical
Expenses
35.000 |
3 | Less: Standard deduction ws 16(1a) 50.000
| 4 | Income from Other Sources
i) Interest Income on Savings Account Rs 8.000
i) Interest Income on Time Deposit Rs 15.000
S 23,000
5 Gross Total Income 5,63,000
6 | a. Less: Deduction U/s 80C
() GPT Rs.20.000/-
(ity LIC Rs.20.000/-
(iii) Repayment of House Building Advance  Rs.25,000/-
(iv) Tuttion fees for two children Rs.60.000/-
(v) Investment in Unit-Linked Insurance Plan  Rs.30.000/-
Total =Rs.1,55,000/-
Restricted to Rs. 1,50,000/-
b. Less: Deduction w/s 80TTA on Interest Income on savings
account (restricted to Rs 10.000/~ - available only on Savings
accouol interest) Rs 8000
Total deduction available Rs 1.58.000/- 1,.58,000
[ 7 - Total Income 4,058,000
| 8 |Income Tax thereon/payable (includes Rebate of Rs
. 12500 as per Section 8§7A) Nil*
9 | Add:
Health & Education Cess @ 4%. Nil
1.‘0 Total Income Tax payable Nil

@ or Aadhaar number, as the case may be.
# 1t may be noled ihat tax liability may nol be the same ia case the taxpayer opts for concessional fax
regime under section 113BAC of the Act.
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Example 4

For Assessment Year 2022-23

Ulusrrative calculation of House Rent Allowance U/s 10 (33A) i respect of residential

accommodaltion situafed in Delhi io case of an emplovee below the age of gixty vears (With valid

PAN? furnished to employer).

§.No. Particulars Rupees
I Salary 3,50,000
2 Dearness Allowance 2.00,000
&3 House Rent Allowance 1,40,000
4 House rent paid 1,44,000
5 General Provident Fund 36,000
6 Life Insurance Premium 4,000
7 Subscription to Unit-Linked Insurance Plan L 50,000
Cowmputation of total income and tax payable thereon
S.No. - Particulars 1 Rupess
| Salary + Dearness Allowance + House Rent Allowance [ 7.40,000
3,50.000+2.00,000+1,40.000 = 6,90.000 1
2 - " Total Salary Income - 7,40,000 |
3 Less: Standard deduction w/s 16(1a) 50.000
4 | Less: House Rent allowance exempt U/s 10(13A):
Leastof:
(2). Actua) amount of HRA received=
1.40,000
(b). Expenditure of rent in excess of 10% of salary
(including D.A. presuming that D.A. is taken
for retirement  benefit)  (1,44,000-55,000) = 89,000
89,000
(). 50% of Satary(Basic+ DA) =
2,75,000 | Bombay/Kolkata/Delhi/Chennai] or 40% of salary
(Basic + DA) in case of other cities
Gross Total Income | 6,01,000
| Less: Deduction U/s 80C
(i) GPF Rs.36.000/-
(ii) LIC Rs. 4.000
| (iti) Invesunent in Unit-Linked Insurance Plan  Rs.50,000/-
' Total =Rs.90,000/- 90,000
N Total Income 5,11,000
| Tax payable 14700
Add:
| Health & Education Cess @ 4%. 588
| Total Income Tax payable 15288
i Rounded off to 15290

(@ or Aadhaar number. as the case may be.
# [t may be noted that tax liability may not be the same in case
concessional tax regime under section ] 1SBAC of the Act.
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Eaample 5

For Assessment Year 202223

Diusiradng valuaton of perquisite apd calculation of tax in the case of an gmpjovee below
age of sixty years of a private company in Mumbai who was provided accommodation in 2
flat ar concessiona) rate for ten months and in a hotel for two monibs (\With valid PAN?
furnisked to employer).

S.No. Particulars | Rupees
I Salary 7,00,000
2 Bonus 1.40.000
3 Free gas, electricity, water etc. (Actual bills paid by 40,000
company)
4(a) Flal at concessional rate {for ten month). @ 3,60, 000
Rs.36000/month )
4(b) | Hotel renl paid by employer (for two month) 1,00,000
4(c) | Rent recovered from employee. 60,000
4(d) | Cost of furniture. 2,00,000
5 Subscription to Unit Linked Insurance Plan 50,000
6 Life Insurance Premium 10,000
7 Contribution to recognized P.F. 42,000 |
COMPUTATION OF TOTAL INCOME AND TAX PAID THEREON:
' S.No. ! Particulars Rupees
1 " Salary 7,00,000
E Bonus 1.40,000
3 Total Salarv(1+2) for Valuation of Perquisites 8.40.000
Valuation of perquisites
4(a) | Perquisite for flat (Ciries having population>25 lakh as per
2001 census)
15% of salary for {0 yaonths=Rs.1,05,000/-
4(b) Perquisile for hotel:
Lower of (24% of salary of 2 months=Rs 33,600) and
(actual payment= Rs 1,00,000) i.e. Rs 33,600
4(c) | Perquisites for furniture @ 0% of cost (10% of Rs.
2,00,000) Rs. 20,000
4(c)(i) | Total of [4(a)+(b)+{c)}
(1,05.000+ 33,600+ 20,000) = Rs. 158,600
Less: rent recovered: (-)Rs. 60,000
=Rs.98,600
4(d) | Add:
Perquisite for free gas, electricity, water etc. Rs.40.000 (+) Rs
98.600 [4(c)i)] = Rs1,38,600
- Total perquisites 1,38,600
3 Gross Total Income (Rs.8.40,000+ {,38.600) 9,78.600
6 Less: Standard deduction ws 16(ia) 50,000
|7 Gross Total Income 9,28,600
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8 Less: Deduction U/s 80C:
(1). Provident Fund (80C) : 42,000
(i) LIC (80C) ;10,000
1(iii) Subseription to Unit Lmked Insurance Plan(80C): 50,000/-
/ Total =1,02,000

Restricted to Rs 1,02,000 u/s 80C 1,02,000

9 | Total Income 8,26,600
10 | Tax Payable 77,820
11 Add:

Health & Education Cess @ 4%. 3113
]2 Total Income Tax payable - 80,933

@ or Aadhaar number, as the case may be.
¥ [t may be noted that tax liability may not be the same in case the taxpayer opts for
copcessional tax regime under section | I3BAC of the Act.
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Example 6
For Assessment Year 2022-23
Ulustrating Valuation of perquisile and calculation of tax in tbe case of an employee below the age

of 60 years of a Private Company posted at Delhj and repaying House Buildina Loan (With valid
PAN? furnistied to cmployer).

IS.No. Particulars Rupees
1 | Salary 4.50,000
2 | Deamness Allowance 1.00.000
3 | House Rent Allowance 1.80.000
4 | Special Duties Allowance 12,000

5| Provident Fund - 60,000
6 | Lip 1 10,000
7 | Deposit in NSC VIT] issue 30,000
8 | Rent Paid for house hired by employee 1.20,000
9 | Repayment of House Building Loan (Principal) i 60,000
10 | Tuition Fees for three children (Rs.10.000 per child) R 30,000

Computation of total income amd tax pavable thereon

S.No. Particulars Rupees
[ | Gross Salary (Basic+DA-+HRA+SDA) 7.42.000

Less: House rent allowance exempt U/s 10 {13A) wilf the ameunt
which is least of:

(1} Actual amount of HRA received : Rs.1,80.000
¥ii) Rent paid in excess of 10% of salary (Including D A.) assuning D.A. is 65.000
included for retirement benefits (1,20,000- 35.000) : Rs. 65,000 '
(i) 50% of salary (including D.A) : Rs. 2,75,000
Less: Standard deduction w's 16(ia) T 50.000:
— —
Gross Total Taxable Income 6,27,000
4 | Less: Deduction U/s 80C
(i). Provident Fund 60,000
(ii). Lp £ 10,000
(iii). NSC VIN Issue ;30,000
(iv). Repayment of HBA 60,000
(V). Tuition Fees (Restricted to lwo children) 320,000 1.50,000
Total : 1,80.000
Restricted to 1,50,000
5 Tota) Income 4,77,000
Income Tax thereon/payable (includesrgcbate as per Section 87A) Nil
7 | Add: Health & Education Cess @ 4%.
Nil
8 Total Income Tax payable N
9 Rounded ofY to Nil

@ or Aadhaar number, as the case may be
# Yt may be noted that tax liability may not be the same in case the taxpayer opts for concesstonal tax
rezime under section ) 1SBAC of the Act.
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Ixample 7

For Assessment Year 2022-23

Al Calculation of Income tax in the case of a retired griployees above the age of sixty
years but below the age of 80 years and having gross pensions of:

i) Rs.5,00,000/-
i) Rs.8,50,000/-,
iii) Rs. 13,00,000/-.

B What will be the amount of TDS in case of above employces, if PAN? is not
submitted by them to thetr DDOs/Offices:

Particulars Rupees Rupees Rupees
— — (i) (ii) (iii)

Gross Pension 5,00,000 | 8,350,000 | 13.00,000

Contribution of P.P.F. 70,000 1,00,000 1,50,000

Solution: Compueation of Total Income and tax payable thereon:

Particulars Rupees Rupees Rupees
() (i (i)

Gross Pension 5,00,000 8,50,000 13,00,000
Less: Standard deduction u/s 50,000 50,000 50,000
L

Less:)Deduction U/s 80C 70,000 1,00,000 1.50,000
Taxable Income 3.80,000 7.00.000 11,00,000
Tax thereon (includes Rebate as Nil 50,000 1,40.000
per Section 87A

Add:

Health & Education Cess @ 4%. Nil 2.000 5,600

Total tax payable Nil 52,000 1,43,600

@ or Aadhaar number, as the case may be.
# [t may be noted that lax liability may not be the same in case the taxpayer opts for
concessional tax regimme under section | 1SBAC of the Act.
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Example 8

A.  Calculation of Income tax in the case of a retired gmployge above the age of 80 years and

baving gross pension of:

1) Rs.5,50.000/-.

11) Rs.8,50,000/- .

iti) Rs. 13,00,000/-.

For Assessment Year 2022-23

B What will be the apiount of TDS in case of above employees. if PAN @is
not submitted by them to their DDOs/OfTices:

Particulars _iiupees Rupees Rupees
(i) (ii) (iii)
Gross Pension 5,50,000 | 8,50,000{ 13,00,000
Contribution of P.P.F. 80.000 | 1,20,000 1,50,000
Computation of Total Income and tax payable thereon
Particulars Rupees I Rupees Rupees
(i) LG (i)
Gross Pension 550,000  8,50,000  13.00,000
Less: Standard deduction 50,000 | 50,000 50,000
u/s 16(ia) _ | [
Less: Deduction U/s 80C | 80.000 | 1,20,000 1.50,000
Taxable Income : 4,20,000 6,80.000 11,00,000
| Tax thereon Nil 36,000 1,30,000
Add:
Health & Education Cess Nil 1,440 5,200
@/ 4%' !
Total tax payable Nil | 37,440 1,35,200

(@ or Aadhaar number, as the case may be.

# [t may be noted that tax liability may not be the samme in case the taxpayer opts for

concessional tax regime under section 115BAC of the Act.



Example 9

L Compuration of Taxable Salary and aliowances, Deduction for Interest oo
Housing Losn and Deduction u/s 80C.

Mr. X. a Central Govi. Officers in Delhi, is receiving Basic Pay Rs.40,000, DA at
prescribed rates. transport alfowances @ Rs.3600+DA thereon. and HRA (existing- from
1™ July 2021 @?24% of basic pay (though fiving in his own house). His date of increment
is 1st July. The following are other particulars of his income. Compute his taxable income
and tax payable, tor A.Y.2022-23

S.No. Particulars Rupees

1. | Honorarium for valuation of answer books of a departmental 3,000
Examination

2. | Fee for work done for a private body (1/3" of fees has been 6,000
retained by Govt.)

3. | Contributions to G.P.F. p.m. 4,700

4. | Postal Life Insurance Premium financed from G.P.F. p.m. 280

5. | Contribution to Central Govt. Employees Group Insurance Scheme 500
p.m.

6. | Life Insurance Premium (being a Life Insurance Policy of 10,500
Rs.1,00.000 taken in name of his wife before 1.04.2012)

7. Contribution to Publi¢c Provident Fund 10,000

8. Repayment of HDFC loan borrowed after 1.04.1999 EMI 3,00,000
Rs.25,000 (Towards loan Rs.95.000, towards interest Rs.2,05,000)

Computation of Tax

S.No. Particulars Rupees
[. | Income from Salary
Basic Pay @@ Rs 40,000 p.m
(March to June ‘21) 1.60.000
@ Rs 41,200 pn * (July 2021 to Feb 2022) 3.29.600 4.89.600
Dearness Allowance(assumed)
3.2021 to 30.06.2021 @ 7% i.c.. Rs 40,000 p.m 11,200
1.7.2021 10 31.12.2021 @ 9% i.e. Rs 41,200 p.m 22.248
1.1.2022 10 28.02.2022 @ 11%i.¢.Rs.41,200 p.m 9,064
5.32.112
B House Rent Allowance o (.17.504 6.49.616
| Transpon Allowance
1.3.202] 10 30.6.2021 @ Rs 3200 p.m 12,800
1.7.2021 to 31.12.2021 @ Rs 3780 p.m 22.680
1.1.2022 to0 28.2.2022 (@ Rs 3852 p.n 7704
43,184
43,184
] 6,92,800
Honorarium 3,000
Fees (2/3 retained by him) 34,800
Total Salary 7.30,600
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Less: Standard Deduction u/s section 16(ia) 50,000

Net Salary 6.80.600
2. | Income from House Property B ]
Self-occupied ws 23(2)(a) where property is Nil

acquired/constructed with borrowed capital on or
afier 1.4.1999 and such acquisition/construction
computed within five years from the end of FY in
which capital was borrowed.

Less: Interest on HIDFC Loan (upto Rs. 2,00,000) 2,00,000 (-) 2,00.000

Gross Total Income 4.80.600
Less: Deduction w/s 80 C '
B - GPF (@ Rs 4,700/-p.m 56,400 |
- CGEGIS @ Rs 500/- p.m 6,000
- Life Insurance Premium 10, 500
- Repayment of HDFC Loan 95,000
- Deposit in Public Provident Fund 10,000
1,77,900 |
1.50,000
Restricted to a maximum of Taxable Income 3.30.600

' Computation of Tax Liability

Tax payable 4,030
Less : Rebate u/s 87A 4,030
Net Income-tax payable Nil
Add :he/shealth & Education Cess @ 4%. Nil
Total Tax Payable Nil

# It may be noted that tax liability may not be the same in case the taxpayer opls for concessiona)
1ax regime under section 1 15BAC of the Act.



ANNEXURE-LI
FORM NO.12BA
(See rule 26A(2)(b)}

Statement showing particulars of perquisitcs, otber fringe benehts or amenifies and
profits io liew of salary with value thereof

1) Name and address of employer .

2) TAN

3) TDS Assessment Range of the emplover :

4) Name, designation and PAN or Aadhaar number of emplovee :
3) Isthe employee a director or a person with :

substantial interest in the company

(where the employer is a company)

6) Incomec under thehesfshead “Salaries® of the
employee : (other than from perquisites)

7y Financial Year :

8) Valualion of Perquisites

S.No

Nature of perquisite Value of Amount, if Amount of "

(see rule 3) perquisite as per | any recovered perquisite

rules fromn the chargeabie (0 tax

(Rs) employee Col(3) - Col(4)
i (Rs) (Rs.)

(1)

(2) ] G 4 (5) |

Accommodation i

Cars/Other automotive

| attendant

Sweeper. gardener.
watchman or personal

Gas, electricity. water

ar=

[nterest free or
concessional loans

Holiday expenses

Free or concessional travel

cQ| ~3| o

Free meals

=)

Free Education

10

Gifis, vouchers etc.

Credit card expenses

12

Club expenses

i3

Use of movable assels by
employees




Transfer of assels to

| employees
B Value of any other
‘ benefiamenity/service/pri
vilege
16 Stock options (non-
qualified options)
17 Other benefits or amenities
18 Total value of perquisites
19 Total value of Profits in
| lieu of salary as per 17(3) |

9. Details of tax, -
(@ Tax deducted from salary of the empioyee u/s 192(1)
() Tax paid by employer on behalf of the employee ws 192(1A)
© Total tax paid
(dy Date of payment into Governiment reasury

DECLARATION BY EMPLOYER

I /0 working as
................................. (designation) dohe/shereby declare on behalf of
(name of the employer) {hat the information given above is based on the books of
account, documents and other relevant records or information available with us and the
details of value of each such perquisite are in accordance with section 17 and rules framed
thereunder and that such information is true and correct

Signature of the person responsible
for deduction of tax
Date... FulName ...

Place...

Designation............oo i,



FORM NO.12B3
(See tule 26C)

Apnexure IIA

Statement showing particulars of claims by an emplovee Jor deduction of kax under section 192

i I. Name and address of the employee:

| 2. Permanent Account Number or Aadhaar
| number of the employee:

|| 3. Financial year:

Details of claims and evidence thereof

S]
No

Narture of claim

Amount
(Rs.)

Evidence /
particulars

(1

(2

(3)

(4)

House Rent Allowance:

(1) Rent paid to the landlord

(i) Name of the landlord

(iii) Address of the landlord

(iv) Permnanent Account Number or Aadhaar number, as
the case may be.of the landlord

Note: Permanent Account Number or Aadhaar number,
shall be fumished if the aggregate rent paid during the
previous year exceeds one lakh rupees

Leave travel concessions or assistance

(92

Deduction of interest on borrowing:

(1) Interest payable/paid to the lender

(ii) Name of the lender

(1i1) Address of the lender

(iv) Permanent Account Number or Aadhaar number of
the lender

(a) Financial Institutions(if available)

(b) Employer(if available)

(¢) Others

Deduction under Chapter VI-A

(A) Section 80C.80CCC and 80CCD

(i) Section 80C

(@

(b)

(©)

(d)




(i1) Section 80CCC

(iii) Section 80CCD

(B) Other sections {e.g. 80E, 80G, 80TTA, etc.) under
Chapter VI-A.

(1) section.. .coviioniisnins

(i) section...................

(lil) section...........coveuees

(iv) section.......ccoveuvennns

(v)section........ooeeeene

Verification

....................... Son/daughterof..............c.............. dohe/shereby certify that the

information given above is complete and correct.

| PIACE. «ovsvunesirrmsinnennmmrmmsomarin smmmmn i o e |_
. | (Signature of the
L DAEE. . oeeceviercie et s e emplovee)

[Full Name




ANNEXURE II1

POINT NO.4.4.2.1 OF CIRCULAR OF DEDUCTION OF TAX AT SOURCE -
INCOME TAX DEDUCTION FROM SALARIES U/S 192 OF THE INCOME-TAX
ACT, 1961 — FINANCIAL YEAR 2015-16

Compulsory filing of Statement by PAO, Treasury Officer, etc. in case of payment of
TDS by Book Entry.

1. Procedure of preparation and furnishing Form 24G at TIN-Facilitation Centres
(TIN-FCs):

The Form 24G should be prepared by the PAO/DTO/CDDO (hereinafier referred to as
AOs) as per the data structure (File format) prescribed by the DIT (Systems), Delhs which
is available on TIN website www.tin-nsdl.com. The AOs can prepare Form 24G either by
using in-house facilities, third party software or by using form 24G Return Preparation
Utility (RPU) developed by NSDL e-Governance Infrastructure Limited (NSDL), which
is freely downloadable from the TIN web-site www.tin-nsdl.com.

After preparation of form 24G, the AO is reguired to validate the same by using the Form
24G File Validation Utility (FVU) which is freely available on TIN website.

Once file is validated through FVU, _.fvu file' in CD/DVD/Pen Drive slong with physical
Statement Statistic Report (SSR) signed by the AQ, to be fumnished at TIN-FCs. On
successful acceplance of Farm 24G at the TIN-FC, an acknowledgement containing 135
digit Token no. is provided to the AO. The AO can view the status of Form 24G on TIN
website.

Book identitication Number (BIN) is generated for each _DDO record wilh valid TAN®
reporied in Form 24G, which is further disseminated to the AOs on emasl ID mentioned
in Form 24G. AOs need to communicate the BIN details to respective DDOs. BIN is to be
quoted by the DDOs in quarterly e-TDS/TCS statements. BIN consists of receipt number
of Form 24G. DDO serial number and date of transfer voucher.

The AO 1s required to furnish Form 24G within ten days from the end of the month in
respecl of (ax deducted by the deductors and reported to him for that monih. Only one
regular Form 24G for a month-FY can be submitted.

Correction in Form 24G:

AQ can file a correction Form 24G for any modification or cancellation of Form 24G
accepted at TIN central system. Preparation and validalion of correction Form 24G is in
line wilh regular form 24G. The validated Form 24G correction file (.fvu file) copied on a
CD/pen drive is to be submitted along with the provisional receipt of original Form 24G
and SSR to TIN-FC. On successful acceptance of correction Form 24G at the TIN-FC, an
acknowledgement containing 15 digit Token no. is provided to the AO. The AO can view
the status of Form 24G on TiIN website.

Onlige upload of Form 24G at TIN websiles:

For online upload of Form 24G at TIN website, the Accounts Office ldentification
Number (AIN) is a pre-requisite. For online AN registration, AO need (o (ile at least one
Form 24G through TIN-FC. After AIN registration, AO can file Form 24G through AO
Account at TIN website. Preparation and vatidation of correction Form 24G is in line with
regulac Form 24G (submifted at TIN-FC). The validated Form 24G correction file (.fvu
file) is to be uploaded at TIN website. There is no need to submit SSR in online upload.
For Form 24G accepred at TIN Central System an online acknowledgement containing a
15 digit token number is generated and displayed to the AO. The format of the
acknowledgement is identical to the one issued by the TIN-FC.

No charges are applicable to AOs for online upload of Forin 24G.

On login, AO can also View/Download BIN details and update demographic details.




No Digital Signature Cenrtificate (DSC) is required for registration and online uploading
of Form 24G.

Online uploading of correction Form 24G ot TIN webgite:

AO can file a correction Farm 24G for any modificadon oc cancellation of Form 24G
accepted at TIN Central System. Preparation and validalion of correction form 24G is in
tine with regular form 24G. The validated Form 24G correction file (.fvu file) can be
uploaded online through AO account at TIN website. For correction Farm 24G accepted
at TIN central system, an online acknowledgement containing a 15 digit token number is
generated and displayed to the AO. The format of the acknowledgement is identical to the
onc issued by the TIN-FC. There is no nced (0 submit SSR and provisional receipt of
original form 24G in online vpload.

2. For FAQs and further details. AOs are advised to log on TIN website wiww.tin-
nsdl.com

o % % ek ok



ANNEXURE TV

Fuarnishing of Moathlv Form No. 24G Statcruents by Pay aad Accounts Officers
(PAOs)/District Treasury Officers (DTOs)/Cheque Drawing ard
Disbarsing Officers{(CDDOs)

1. Updecr what income tax role should Form 24G be iled?

-~

' . vl mended the Income
Tax Rule 30 which mandates 1that in case of an office of the Government, where 1ax has been
paid to the credit of Centra) Government without the production of a challan (associated with

deposit of the tax in a bank), the relevant PAQ / CDDO / DTO or an caujvalent office of

. 8 1ent 1
2. Who is the relevant PAO/CDDO/DTO who is liable for hing Form 24G?

A relevant PAO/CDDO/DTO is that office to whom the Deductor/DBO (TAN holder) reports
remittance of TDS/TCS through book adjustment. Generally, the Central Government DDOs
report TDS through book entry to their respective Pay and Accounts Officers (PAOs) and the
State Government DDOs report TDS through book entry to their respective District Treasury
Officers(DTOs). Such PAQOs and DTOs are required to file Form 24G on monthly basis.

There are also cases of Cheque Drawing and Disbursing Officers (CDDOs) who report TDS
through book entry directly 10 State AG. For example, PWD, Forest Departinent etc. Such
CDDOs are also required to file Form 24G on monthly basis. Schematic Diagram at
Annexure-1{] clarifics the person responsible for filing Form 24G in different scenarios.

3, Can the same office/officer also act as DDO and AQ?

Ordinarnily. the PAO oftice is the one to whom the DDO reports the TDS and therefare, both
should be from diffetent offices. However, where the DDO and AO are ihe same, as in the
case of CDDOs, the statistics report of Form 24G should be counter signed by his supecior
officer.

4, Whatis AN and who should apply?

Accounts Office Identification Number (AIN) is a unique seven digit which is alloned by the
Directorate of Income Tax (Systems), Delhi. to every AQ. Each AO is uniquely identified in
the system by this number, AOs are required to apply tor AIN with jurisdictional TDS office.
The AIN application can be downloaded from TIN site. Every AIN holder is required to file
Form 24G.

Each DDO is identified in the system by a Tax Deduction and Collection Account Number
(TAN). This number is allotted by Income Tax Department.

5. Where shounld the Accounts Office Identification Number (AINY application be
suhmitted ?

The duly lilled and signed application for AIN allotment is to be submiited in
physical form by the PAO / CDDO / DTO to the jurisdictional CIT (TDS). Complete and
correct AIN application forms will be forwarded by the jurisdictional C1T (TDS) to NSDL e-
Govcmance [nfrastructure  Limitcd (NSDL), Times Tower, 1st Fioor, Kamala Mills
Compound, SenapatiBapatMarg, Lower Parel, Mumbai - 400013 recommending allotnient of
AN to the PAO /CDDO / DTO.






The AOs can prepare Form 24G either by using in-house facilities. third party software or by
using Form 24G Preparation Utility developed by NSDL, which is freely downloadable from
the TIN web-site (www.tin-nsdl.com) or ITD website (www.incometaxingdia.gov.in).

Ornce the statement is prepared. the AQ shall validate the same by using File Validation
Utility (FVU) developed by NSDL and [reely available at the TIN or ITD website. The
statement can be furnished in Compact Disk (CD) at any of the TIN-Facilitation Centres
(TIN-FC) managed by NSDL along with Formi 24G Statemen Statistics Report (generated
through File Validation Utility), duly signed by the AQ. The list of TIN-FCs is available at
TIN or ITD website.

Once Form 24G is accepred by the TIN-FC, it will issue a provisional receipt with a unique
Provisional Receipt Number (PRN) to the AO as a proof of submission of the statement.

14. What is Form 24G Preparation Utility?
The Form 24G Preparation Utlity is # lava based utility. Form 24G Preparation Ulility can be
freely downloaded from v .- Afer downloading, it needs to be saved on the
local disk of the machine.

JRE (Java Run-time Environment) [versions: SUN JRE: 1.4.2 02 or 1.4.2_03 or 1.4.2 04 or
IBM JRE: 1.4.1.0] should be installed on the computer where Form ™ 1G Pneparauon Utility is
being installed. JRE is freel!  downloadable from and

or you can ask your COmMpy .. vendor
(hasdware) 1o install the same for vou.

Form 24G Preparution Unlity can be executed on Windows platform(s) Win 2K Prof. / Win
2K Serves/ Win NT 4.0 Server/ Win XP Prof. To run the _Form 24G Preparation Utility",
click on the _24GRPU.bat file.

[f JRE is not installed on the computer, then on clicking _24GRPU bat*, a message will be
displayed. In such cases. install JRE and (ry again. It appropriate version of IRE is installed,
then the _Form 24G Preparation Utility* will be displayed.

[5. What are {b= ?

For assistance in downloading and using Form 24G Preparation Ullity, pleasc rcad Lhe
instructions provided in , Help™ in the Form 24G Preparation Utility. This utilitv can be used
for sreparation of  m 24G with upte 75.000 records. ... : v

s.

16. What is File Validation Utility (FVU)?

The AQ should f i« the Farm 24G ( n Correction) file generated using Preparation
Utility through the T o ensure format level aceuracy of the file.

This viility is also <oy wuswnloadable ivunn TIN website, [n case the Form 240 contains any
errois, the AO should rectity the samc. After rectifving the errors, user :hould pass the
rectitied Form 24G through the FVU. This process should be continued 131l an error-free Form
24G is generated. Form 24G (regular/correction) prepared from F.Y. 2005-06 onwards can be
validated using this utility.

The Form 246 FVU is a Java based utility. JRE (Java Run-time Environment) {versions:
SUN JRE: [.4.2 02 or 1.4.2 03 or 1.4.2_04 or IBM JRE: 1.4.1.0] should be installed on the
compuler wherg the Form 24G FVU is being malﬂjled JRE is freely downloadable
from | nd " " or you can
request your computer vendor (ndldwure) to install the same for you.



The Form 24G FVU setup comprises of two files, namely-

o Form 24C FVU.bat: This is a setup program for installation of FVU.

» Form 24G_FVU_STANDALONE.jar: This is the FVU program file.
I'hese files are in an exccutable zip file (Form24GFVU.exe) (version 1.2). These files are
e bt orinstalbne m 234G EVL.

Instroctions forextraetn  ind sevup are given in:
L]

17. Afier preparation of Form No. 24G statement through RPU, three files are
generated when such statement passes through FVU. Is the AO required to take all
three files in CD /Pen drive to TIN-FC?

When a valid file is passed through the FVU, the following three files are generated:-

(3) The upload file
(b) Farm 24G statement Statistics Repon and
(¢) Form 24G.

Every Form 24G (upload file) mentioned at Sr. No. (a) is 1o be saved in CD and the
same should be accompanied with the Statement Statistic Report mentioned at Sr. No. (b), in
paper form duly signed by the Accounnts Officer. which needs to be submitted at TIN-FCs.

Form 24G: Form 24G, at serial number (c) above, is a reader friendly lormml of
TDS/TCS Book Adjustment form. This is like the physical form of Form 24G in html formac
It contains all the details of Accounts Officer as well as Drawing and Disbursement Officer.
There is no need to submit this file.

18. Can the Form 24G Statement be corrected?

Everv Form 24G is to be prepared in accordance with the data structure prescribed by the
Income Tax Department (ITD). If it does not confirm 1o the new data structure it wifl be
rejected by TTN.

As per procedare, statements relating to Form 24G should be compleie and correct. No
frogmented statements are expected to be filed (i.e. separate statements giving details for
deductions under different form type with respect to the same AIN, FY and month). However,
any mistake made in an onginal accepted slatement can be rectified by submiiting a
_correction sialemenl’. For correction, the latest version of the RPU should be
downloaded from TIN website.

Form 24G corrections cant also be uploaded divecily at the TIN website. For direct upload a1
TIN Central system, AO has 1o first register ATN at TIN website and upload the Form 24G
cofrection.

19. What arc lbe different kinds of correction staternents allowed?

There are two different types of correction statements that can be furnished by the AQ. These
are listed below.

s M {Modify) -: For any modification in the exisling Form 24G sratemenl.

s X (Cancel) -: For cancellation of an existing Form 24G statement.
For preparation of correction statement. the receipl number of the original statement and
receipt number of the previous statement is mandatory.






On processing of accepted Form 24G staterpent, BIN is generated for each DDO record (with
valid TAN) present in Form 24G statement. BIN are generated a1 TIN Central System and
intimated 1o the PAOs with details of TAN and Form Type.

24. What do the PAO and DDO have to dn with the BIN?

PAOs have to disseminate the BINS Lo respective DDOs. While preparing the quarterly
TDS/TCS statement, DDO has 10 quote the said BIN dewils. if tax has been paid through
transfer voucher (book adjustment).

BINs generated for a particular 24G are mailed to the AQ on the e-mail id provided in Form
24G. hr addition. AO may also download the BIN details through AO login at TIN site.

25. Under what circumstances will BIN be generated?

s BN will be generated for valid TAN-DDO records added in Form 24G correction
statement.

» BIN will be generated for DDO records where imvalid TANs/TAN not preseat in
(ncome Tax Department dalabase 1§ updated with a valid TAN.

» New BIN will not be generated Jor any update made in AN name, demographic and
contact details, amount of Tax deducted and remitted or nature of deduction.

= BIN details will nat be generated lor deleted DDO records.

26. What js the utility of BIN?

The BIN derails and amount of TDS reported in the quarterly TDS/TCS Statement filed by
the DDO will be matched with the respective details filed in Form No.24G tfiled by the PAO
tor verification purpose.

27. Are there instances where BIN detailks and amount of TDS reported in TDSTCS
statements do ool match with that reported in Form 24G? What ure the conscquences of
such mismateh?

(1) Instances of wrong/incormect reporting of BIN by the DDOs in the TDS/TCS
Statement have been observed. Reporing of incorrect BINs and corresponding amount in
TDS statement will lead 1o mismatch with the respective amount as reported in the Form No.
24G. [n this situation, the correspanding deductees may not get credit of the TDS/TCS.
Therefore, the BIN as disseminated by the respective PAO should be reported correctly along
with the corresponding amount in the TDS/TCS Statement (iled by the DDOs.

(i1) In a number of cases, one distinct DDO has been found (o be reporied by more than
one AO in the Fonn No. 24G for the same form type of TDS statement which is not a valid
scenario. The DDOs and respective AOs are advised o reconcile the issue and one DDO
should be mapped 10 one AQ only for a particular form fype for a particular month.

28. \Vhai arc the doties of PAOs/DTOs/CDDOs?

i.  Toapply for AIN with junisdictionsl TDS office. AIN gpplication can be downloaded

from TIN site.

ii.  To obtain correct TAN from the reporling DDOs.

iil.  To ftle Form No, 24G (in CD, DVD, Pen Drive), within 10 days from the end of the
maonth, electronically either at TIN-FC or by direct online uplead at TIN website.

iv.  To track status of the filed Form No. 24G through TIN website.

v.  To download Book dentification Number (BIN) generated on the basis of24G
slatement.

vi.  Todisseminate BIN o the respective DDOs.



29. Whalt are the doties of DDOs?

i,  To provide correct TAN 1o their PAOs/DTOs/CDDOs 10 whom the DDO/Deductor
reports the 1ax so deducted & who is responsible for eredifing such sum 1o the credit
of the Central Gwernnent.

ii.  To report to PAOsD10s/CDDOs. the details of tax deducted and credited (o the
Central Governmenit rccount through book adjustment.

\ii. To quote BIN in the quarterty TDS: 1CS Suicnent (24Q. 26Q, eic) for the fax
deducted and credited through book adiustment.
iv. Filing of TDS/ I'CS statement (24Q, 26Q etc) within the due date.

v. To download l'orm 16726A from TRACES website (v wocovid ) and timely

issuance of the samic to the deduclees.

30. What are the consequeaces of nop-quoting of BIN details in quarter]y TDS/TCS
statement?

(a) BIN details and amount of TDS reported in the quarierly TDS/TCS Statement filed
by the DDO will be matched with the details filed in Form No.24G filed by the PAO
for verification purpose.

(b) Any wrong information reported by the DDOs in TDS/TCS Statement may lead to
mismatch due to which credit to the respective deductee will not be available in the
deductec’s Form 26AS.

(¢) "rther details ave available at TIN website - and ITD website

\

31. What is the forma( of Form 16/16A to be issucd to the deductees?

It is mandatory to download and generate the Fonn 16/16A from the TRACES portal
only. Deductor is allowed to issue manually only part _B' of Form 16 for sslary details.

32. 1s there any scenario where the DDO is also required fo obfain the AIN?

Yes, if the deductor is in the capacity of CDDO and directly reports tax deduction through
transfer vaucher to State AG. in that case CDDO is required 1o obiain the AIN and file 24G
for the respective book adjustment enries and then also required to file the TDS/TCS
statement as a TAN holder.

For example in the case of Executive Engincer in state Government who are making
paymenis {u the contractors afier deducting the TDS/TCS through cheque are liable 10 file
Form 26Q for reporting such TDS transactions. They will be required to obtain the AIN and
file form 24G for monthly reperting of these book adjustment entries and file quarferly TDS

statements as TAN holder by quoting the corresponding BINs,
R



ANNEXURE V

“Person Respoansible for filing Form No. 24G in case of State Govt. Deparimen(s”

AG (State)
A A A
F
PAO/DTO
z —>
E ' 2 A 1
D
Sub Treasury Office
7
| T T
CDDO CDDO
DDO
Type of Reporting of Person Responsible (A]N—
Book Entry holder) for filing 24G.
A PAO /DTO
B PAO/DTO
C PAO /DTO
D PAO /DTO
E CDDO
F STO
| AG Accountant General
| PAO Pay & Accounts Officer
DTO District Treasury Office
STO Sub Treasury Office
DDO Drawing & Disbursing Officer
| CDDO | Cheque Drawing & Disbursing Officer




ANNEXURE

Vi

POINT NO.4.9 OF DRAFT CIRCULAR OF DEDUCTION OF TAX AT SOURCE
FROM SALARIES U/S 192 OF THE INCOME TAX ACT, 1961 - FINANCIAL
YEAR 2015-16¢ PROCEDURE OF PREPARATION OF QUARTERLY
STATEMENT OF DEDUCTION OF TAX UNDER SECTION 200(3) OF THE ACT

l. Quarterly e-TDS statement/return should be prepared by Deductor/DDO as per the data
structure (File Format) prescribed by the DIT (Systems), Dethi which is available on TIN
website www. tin-nsdl.com. Deduetor/DDO can prepare ¢-TDS statement/retum either by
using in-house facilitics. third party software or by using Return Preparation Utility
(RPU) developed by NSDL e-Governance I[nfrastructure Limited (NSDL), which is freely
downlosadable from the TIN website.

A fter preparation of ¢-TDS statement/retum. the Deductor/DDO is required to validate
the same by using the File Validation Uility (FVU) which is freely available on TIN
website,

2. Procedure of fornishing of &TDS gtatement/return at TIN Facilitatigg Centres (TIN-FCs):
Once file is vahdated through FVU, __tvu file® is generated. Copy of this _.fvu file’ in
CD/DVD/Pen Dnive along with physical Form 27A duly filled and signed by the
Deductor/DDO or by the person authonized by the Deductor/DDO, to be furnished af
TIN-FC, an acknowledgement containing a unique 15 digit token number is provided 1o
the Deductor/DDO. Deductor/DDO can view the status of e-TDS statement/return on TIN
website.

Only one regular e-TDS statement/retwn for a _FY-Quarier-TAN-Form™ can be
submitted.

2.1 Correclion in e-TDS statement/returns:

.11 CPC-TDS portal i . 7} has also introduced online cormrection of
stattments wherebv per 2l in wmation. PAN  correction, add/update of challan
information, add/updatc of salary detail. add;updale/movement of deductee row ete. can
be done in the statemuents filed by the deductors, with or without the digifal signatures.
For further details, kindly refer the matrix below:

[ [ Default | [Personal Challan PAN PAN T Add Interest, | Modiiv/ | Delele/Add
! Simmary | Information Caurrelion Comection | Correction [ Challan Levy Add Salary
‘ View (Unmatched. | (Anmex!) (Annex | 1a Payment | deductee Dreducted
Matched 11 statement ows Rows
Deductee -
Deductee ‘
| Movement | | B |
"Online Y | Y Y Y Y | Y Y Y | Y
Correclion |
(wilh  digila I
signattire,
20(3-14
_onwards) N
Orline Y | Y Y N N | Y Y N N
Cosrection .
(with  digilal
signatune, | | |
prior 1o 2013% | |
14 onwards) | | | |
Online Y N Y N N Y Y N | N
Correction
{without I
digita)
signature,
2013-14
onwards) | 3 | 1| N




Online. ) Y 1 Y r' N | N Y Y N N
Correciion | | [

(withourdigital | [

signature, | I ‘ | |

prior 1o 20] 3

14 oaveards) !_ | ‘ L i |

For more information. deductors are advised o reler 10 e-tutorials/FAQs available on
TRACES portal. Online correction entails no charges and does away with the
requirement of downloading conso file and visiting TIN-FCs.

2.1.2 With effect from 1" January. 2015. TRACES will be providing a correction window of 7 davs
from date of processing at CPC-TDS (generally 2 days after date of filing of siatement). This facility
will enabte the filer 10 correct PAN errors and challan mismatch cases identified by CPC-TDS and
avoiding of issvance of demand notices. Therefore, deductors are advised to check the processing
status promptly so as to utilize this facility.

2.1.3 Deductor/DDO can also fiie a comrection e-TDS statement for any modification in
the e-TDS statement. Correction statement can be prepared by using the TDS
Consolidated file that is available at TRACI'S (wv.v : n). Validation of
correction statement 1s in line with regular e-TDS statement. phvsical Form 27A duly
signed and Statement Statistical Report at TIN-FC. On successlul acceptance of correction
e-TDS statement at the TIN-FC. an acknowledgement containing a unique 15 digit token
no. is provided ta the Deductor/DDO. DeduciorsDDO can view the status of e-TDS
statement on TRACES website.

X, Procedure of preparation and formishing of paper TDS statemept/retura at TIN-
Facilitadon Centres (TIN-FCs):

All statemenureturn in Form 24Q are required to be furnished in computer media except
in case where the nunber of deductee records are equal to or less than 20. Paper
statement/retum duly filled and signed by the Deductor/DDO can be furnished at TIN-FC.
On successful acceptance of paper statement/return at the TIN-FC, an acknowledgment
containing a unique 15 digit token no. is provided to the Deductor/DDO. Deductor/DDO
can view the status of paper statement/return on TIN website. No charges are applicable
for paper TDS statementretwrn.

4. Correction io paper statements/returns:

The physical TDS statement/retorn is 10 be (iled again in case of any correction 16 a
physical TDS statementretum accepted at TIN, The deducior will submit the duly filled
and signed physical TDS statement/retum along with a copy of provisional receipt of
regular paper statement/return at TIN-FC. On successful acceptance of coirection paper
statementreturn at the TIN-FC, an acknowledgement containing 2 unigue 15 digit token
number is provided to the Deductor/DDO. Deductor/DDO can view Lhe status of paper
staternent/return on TIN website,

3. Procedure of furnishing of ¢TDS statement/refurn online at TIN website:
Deductor/DDO is required to procure Digital Signature Certificate {DSC) for online
upload of e-TDS statement/return. After registration on TIN websife, an authorization
leiter by the Deductor/DDO should be provided an the letterhe/shead of the organisation
to NSDL. Once application is approved by NSDL, user [D is created and intimated to
Deductor/DDO on their registered email D provided at the tume of registration.
Preparation and validation of e-TDS statement is in hne with regular e-TDS
slatement/return (subnnited ag TIN-FC).Deductor/DDO can login with its user ID and DSSC and
upload the validated e TOS file (.fvu [ile) generated by the FVU to the TIN website. On
successful acceplance of e-TDS statement/return at TIN. an acknowledgement containing a



unique 13 digit token no. and 8 digit receipt number is generated and displayed. There is no need
to submit physical farm 27A in online upload. Deductor/DDO can view the status of &-TDS
statement/return on TIN website,

No charges are applicable for online upload of e-TDS statement/return.

4. Correction of e-TDS statement/return online at TIN website:

Deductor/DDO can file a correction ¢-TDS statement/relurn for any modification m e-
TDS staternent/return accepted at TIN central systern. Correction statement/return can be
prepared by using the TDS consolidated file only. available at the CPC-TDS portal
www.tdsepe.gav.in through TAN registration. Preparation and validation of e-TDS
statement is in line with regular ¢-TDS statement/return (submitted at TIN-FC)
Deductor/DDO can login with its user [D and DSC and upload Ihe validated e-TDS file
(.Fu file) generated by (he FVU to the TIN website. On successful acceptance of
correction e-TDS statement/return at TIN, an acknowledgement containing a upoique 15
digit token number is generated and displayed. There is no need to submit copy of
provisional receipt of regular ¢-TDS statement/retarn, physical Form 27A and SSR in
online upload. Deductor/DDO can view the status of e-TDS statement/rerurn on TIN
website,

For FAQs and furtber details, Dednctors/DDOs are advised 1o log oo website
www.fin- nsdl.com
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ANNEXURE-X

FORM NO. 10BA
(See rule 11B)
DECLARATION TO BE FILED BY
THE ASSESSEE CLAIMING
DEDUCTION U/S 80 GG

LV
( Name of the assessee with permanent account number or Aadhar
number)

dohe/shereby certify that during the previous Year............. [/We had

occupied the Premise.........coovevvrrieeeeaien.e. (full  address ol the

premise) for the purpose of my/our own residence for a period

of o msonths and have payd Rs. ...................

In cash/through crossed cheque, bank draft towards payment of rent to

SRO/MS/MYS. ..o (name and complete address of the

fandlord).

It is further certified that no other residential accommodation is owned by

a) me/my spouse/my minor child/our family (in case the assessee is HUF), at
...................... where /we ordinarily reside/perform
duties of officer or employment or carry on business or
profession, or

b) me/us at any other place, being accommodation in my occupation,
the value of which is to be determined u/s 23(2)(a)(i) of u's
23(2)(b).

ook bk Rk



'[FORM NO. 16
[See vule 21{1)(a))

PART A

Certificate under section 203 of the Income-tax Act, 961 for tax deducted at source on salary paid to an
employee under section 192 or pension/interest income of specified senior citizen under section 194P

Certificate No.

Last updated on

Name and address of the Employer/Specified

Name and address of the Employee¢/ Specified senior

Bank citizen
| PAN of Deductor TAN of the Deductor PAN of the Employee/ Ewployee Reference No./
specificed senioy Penkion Payment order no.
citizen provided by the Employer
(K available)
CIT (TDS) Assessment Yeay Period with the Employer
From To

l. Substituted by the Income-tax (Twenty-sixth Ainendment) Rules, 2021, w.c.f. 2-9-2021.




Summary of amount paid/credited aad tax deducted at source thereon in respect of the employee

Quarter(s) Recelpt Numbers of original Amouat Amount of Lax Amount of tax
quarterly statement of TDS paid/ deducted depasited/ remicted
under sub section (3) of credited
Section 200 &) (Rs.)
Total {Rs.)

L DETAILS OF TAX DEDUCTED AND DEPOSITED IN THE CENTRAL

GOVERNMENT ACCOUNT THROUGH BOOK ADJUSTMENT (the deducior 1o provide payment wise
detalls of tax deducted and deposited with respect fo the deductee)

SL No. Tax Deposited in Buaok [dentification Number (BIN)
respect of 1he deductee - =
Receipt DDO serial Date of Statas of
(®s-) oumbers of number in transfer matching
Form No. Form No. voucher with Form
24G 24G dd/mm/yvyy No. 24G

Total (Rs. )

0. DETATLS OF TAX DEDUCTED AND DEPOSITED IN THE CENTRAL GOVERNMENT ACCOUNT
THROUGH CHALLAN

(Thke deductor to provide pavruent wise details of tax dedoctedand deposited with respect to the deductee)

Sl. No. Tax Depoxited {n Challan Idcndfcation Number (ClN)
respect of the
deductee (Rs. )

BSR Code of Date or which Challan Status of
the Bank mx Serial matching
deposited .
Braach Nomber with
(adfmm/yyyy) OLTAS

TOTAL
(Rs.)




Verlfication

Lo iS00/ danghter of Ll working in the capacity of ...... ................(designadon) do
hereby certily that ] Sim ol
Rs. .. R 3 S (in

W ordsj] ha.x been deducted and deposited 1o the credit of the Ceniral Government. [ further certify that the information
given above is true. complete and correct and is based oo e books of accounl, docunents, TDS statements, TDS
deposited and other available records.

PIRCT osiiminissasmmassmmimsm (Signature of persen responsible for deduction of tax)
Dale.. .o
Designation:...........c...... . Fufl Name: ..

PART B (Annexure-I)

In relation to employees for tax deduction ander section 192

lens of Salary Paid and any ofher income and tax deducted

A Vhellier opting for 1axation w's 113BAC? [YES/NO}

1. IGross Salary

a) Nalary as per provisions contameasd in section [ 7(1) Rs. ...

alue of perquisites under section |7(2) (as per Form No.
(b) [(2B.A. wherever applicabie) Rs. ...

rofits in lien of salary under sectian 17(3) (as per Fomm No.
¢)  [[2BA. wherever applicable) Rs. ...

(d) [Total Rs. ..

Reported 1otal amonnt of salary reccived from ather

¢) kmployer (s) Rs. ...
2. Less: Allowances (o the extent exempt under section 10

(a) |Travel concession or assistance under section 10(5) Rs. ...
(b) [Death~cum-retirement gratuity under section 10(10) Rs. ...
fc) Commuted value of pension under section 10{[0A) Rs. ..

l Cash equivalent of leave salary encashment under section
f,d] 10{10AA) Rs. ...

i(e) House rent allowance under section 10(13A) Rs. ...



(D

Amount of any other exemption under section 10

clause .., Rs.
clause ... Rs.
clause ... [R5 e
clause ... Ks.
clause ... Rs.
IRS.
z) [Totnl amount of any other exemption under section |0 Rs. ...
(by  [Tots} amouwnt of excruption claimed under section 10 Rs. ...
[2(a)+2(bY+2(c)+2(d)+2(e)+2(g)]
3., [Towl amount of salary received from current employer Rs. ...
[1(d)-2(h)]
4, |Less: Deduetions under section 16
{a) [Standard deduction under section 16(12) Rs. ..
fb) Entertainment allowance under section 16(it) Rs. ..
{¢) [Tax on employment under section 16¢111) Rs. ..
5. [Total amount of deductions under section 16 Rs. ..
[y b))
6.  [Income chargeable under the head "Salaries” [(3+1(e)-5] IRS -
7. |Add: Any other income reported by the employee under as per section 192 (2B)
(a) (Income (or admissible loss) from house property reported Rs. ...
by employee offered for TDS
ib) lIncome under the head Other Sources offered for TDS Rs. ..
[Total amount of other income ceported by the
3. cmployee[7(a)+7(b)] Rs. .
Gross total income (6+8) Rs. ...
10.  [Deductions under Chapter V1-A
Gross Deductible Amount
Arnount
K2) eduction in respect of life jasurance prenia, Rs. .. RS ...
contributions to provident fund etc. under section $0C
Deduction in respect of contribution to cenain peasion funds
(b) hnder section ROCCC Rs. ... Rs. ...
{c)  [Deduction ino respect af contribution by laxpayer 1o Rs. .. Rs. ...
pension scheme under section 8B0CCD (D
(d} |Total deduction under section $0C, 84CCC and 30CCD(1) Rs. .. Rs ..




Deductions in respect of amount paid/deposited to nouted
(c) |pension scheme upder secuon R0CCD (1B) Rs. -
Deduction in respect of comtribution by Employer 1o pensicn
(1) pcheme vnder section 80CCCD (2) 5. Rs.
uction in respeet of health insurance premia under
() pectien 80D Rs. ... Rs. ..
Deducstion in respect of miterest oo loan taken for higher
hy  pducation under secrion ROE Rs. ...
Gross Qualifying Peductible Amount
Amount  Amount
Tatal Deduction in respect of donations 1o certain funds,
Ki) chanable insuiutions, etc. under section 80G <, Rs. . Rs ..
IDeduction in respect of interest on déposits in xavings
(j3  pccount under section 80TTA Rs. .. Rs. ... Rs. ..
%) mount deductible under any other proviston(s) of Chapter V1-A
Section ... Rs. .. Rs. . Rs. ..
section ... Rs. Rs. .. Rs. ..
section ... Rs. .. Rs. .. Ra, ..
section ... Rs. Rs. Rs. ..
seclion ... Rs. . Rs. . Rs. .
Rs. ... Rs. Rs. ..
Total of amoum deductible under any other provision(s) of
() [Chapter VI-A Rs. .. Rs. .. Rs. ...
B Agpregate of deductible amount uader Chapter VI-A [10(a)
L-100%) +10(c)+ 10(dy+ 10(e)* 10N+ 1g)+ 100+ 10(1) +
1. PoE+10Mm) Rs. ..
12, [Tota! taxable incomne (9-11) Rs ...
13, [Tax on toa) incams Rs. .-
14.  [Rebate under seetion §7A, \f applicable Rs. ...
15, Surcharge, whesever applicable Rs. ...
16. [Hcalih and cducativg cess @ 4%




" 17 [Tax payable (13+15+16-14) Rs. —.
18.JLess: Relief ander section 89 (atwach details) Rs. ...
19.Ne¢t tax payable (17-18) Rs. ...
Verificatinn
R T PRt PR HOTPTET son/davgimer of ..., ciiiiieemecen-vorkang in (be capacity of

e e e s oo meenn (designation) do bereby certify that the information given above is 1rue, complete and

correct and s based on the books of account. documents, TDS satements, and other available records.
Place. .. ociee e (Signawre of person responsible for deduction of tax)

DaAlC. e e FWINIme: ... i

Anstexure 11

In reliation 1o specified seniar eilizen for tax deduetian wnder szetion 184P

A Whether opting for taxation u/s 115BAC? [YES/NO|
1. Gross Salary
(8) Pension as per provisions contained in clause (i) of section [7(1) Rs. .
2. Total amoum of salary received Rs. ..
3. Less: Deductions under section 16
(a) Standard deduction undersection 16(ia) Rs....
) Tax on employment underscetion 16(ii) Rs. ..
4, Total amount of deductions under section 16 [3{a)+3(b)] Rs. ...
5. Income chargeable under the head "Salaries” [(2-4) Rs. ..
6. Intercst Income under the head Other Sources paid by the Rs. ...
specified bank
7. Gross total income (5+0) [ Es.
8. Deductions wnder Chapter VI-A
Gross Deductible
Amount Amuouni
(a) Deducdon in respect of life insurance premia. contributions to Rs. ... Rs. ..
provident fund etc. under section 80C
(b) Deduction in respect of coptribution (o certain pension funds Rs. ... Rs. ...
under section 86CCC
) Deduclion in respect of contribution by taxpayer ta pension Rs. ... Rs. ...
scheme under section 80CCD( 1)




(d) Total deduction under section 80C, 80CCC and 80CCD (1) Rs. ... Rs. .
(o) Deductions in respect of amount paid/deposited to notified Rs. ... Ra. ...
pension scheme under section SOCCD (1B)
(b) | Deduction in respect of health insurance premia under section Rs._ ... Rs. .-
80D
{e) Decuction in respect af irmerest on loan taken for higher education Rs. ... Rs. ...
under scction ROE
Gross Qualifying | Deductible
Amount Amount Amaunt
® Tatal Deduction in respect of donatioas 1o certain funds, Rs. .. Rs. ... Rs ...
charitable instirutions, ctc. under section 80G
(T3 uDrz_tuunun in respect ol Uiterest on deposits in savings acoount Rs. ... Rs. .. ' Rs. ..
er section §0TTB
(h) | Amount deductible under any olhicr provision(s) of Chapter Vi-A —
section ... Rs. ... Rs. . Rs. ..
section ... Rs. ... Rs. .. Rs. .
section ... Rs. .. Rs. .. Rs. ..
section ... Rs. ... Rs. .. Rs. ..
section ... Bs. .. Ry o Rs. .
section ... Rs. .. Rs. .. Rs. ...
Rs. .. Rs. .. Rs. .
(] Total of amount deductible under any other provision{s) of Rs. .. Rs. Rs.
Chapter VI-A
9. Aggregale of deduciible amount under Chapler VI-A Rs. .
(8(2)+8(by+8§(c)+8{dy+8{c)+3(N+E(gy+8(h)+R(i}]
10. Toral taxable income (7-9) Rs. ...
)L. | Tax on lotal income Rs. ..
12. | Rebate under secrion 87A, if spplicable Rs. ..
13. Surcharge, wherever applicabie Rs. ...
14, Health and education cess Rs. ...
15. Tax payable (1 1+13+14-12) Rs. ...
16. Less: Relief under scetion 8Y {attach details) RS. ...
17. | Net tax payable (16-17) Rs. ...
Verification
| IO e 3 e L S e et SORMAUGIIET Of .ivcriiovaiioiviocmrtisnrssiansmsaeidsiesose working in the capacity of

weeeen (designation) do hereby certify that the information given above is true, complete and
corr»ct ﬂnd is bam.d on lh(. boolce of account, documents, TDS statements, and other available records,

(Signature of person respoosible far deduction of tax)

..................................... Fall Nams ¢ o oivinnionat siome vioaiiasingas
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40 o THE GAZETTE OF INDIA : EXTRAORDINARY [Pant lI—S&c. (0]
Annexure 1T
| Details of salary paid or credited during the financial vear . . . . ... ._.and 5et tax pavable funder seclon 193)
Semal Permanent | Name of Whether | Deduciee | Date from and {a) Gross | (b} Value of {¢) Profits in | Total amount
number. | Account the opting for | type date ap o Salary as perquisites under | lieu of salary | of gross
Number of | employee. | mxaion {Senior employed with | per section 17(2) under section | salary
the u/s Citizen, current provisions | {as per 17(3) received from
employee. 115BAC | Super employer in the | contained | FormMo.12BA, | (as per Form | cument
Senior current finangial | in section | wherever No.12BA, employer (see
(Yes'WNa] | Citizen, year I applicable). wherever Mot | for
Oithers). (dd'mmivyyy). applicable). | definition of
Salary).
(3300} (331} (332A) (332H) (333) {334) [335) {336) | {337 (338}
— [
L |
g :

Reported totl | Travel Death-pum= | Comoisited Cash Hospe pend | PAN nf Amosat | Total smount of exemption. | Tetsl
armown of CONCCIRMN OF | melirednent Vihie of srquivalent of | allewance lanidlard, if ofasy claimed wber seetion 10 dedistion
sulagy mocelved | sssismance sty under | persdion legve salary umifer geclion | exenipison i aiher {34034 1+ 42 +34 30+ 346). | umder
from other upder sectenn | seclion nnder saciop | eocashment 10{ 13k claimed under | ememption e
employeris] 104 5. 10§ by, HERLIENS unider gacnon saeton under i&fini
izee Moie [ for T T T 1 34T (e BE 00
definition of erk X} i
Salary). ST =

{154 {340} {141 {342y [EEE)] {1y {345) {3460 47 (3483
i g %




[T fl—AT 3] ST T T | AT 41
Total Totl Incoms Tincome (or | PAN of Income under | Gross tatal | Deduction in respect | Deductson in respect | Deduction 10 nespeet
deduction | deduction | chargeshle admizsible lender, i | thehead income of lify msurnnce of condribision 1o ol contribasion by
under ander umder the hiead | loss) from interest on | ofber sourses | (351+352+ | premin, certain pension EXEEYET 10 Botified
sectian seetion "Salories” house housing offered lor 3543, coniribationg 1o fiends under seclivn | pension scheme
[ i) [Ei) [33Ee34 pruperty lon is TDS a8 per provident fund ete. | BOCCC uder section
(A T4 MR reporad by clalmed gecison |92 under gection Ko RN
a5 350]. employue under (28],
offered s secton
TDS s par 24(b} [see
section § 02 Toie g,
(28], Crogs | Deductible | Groms | Dedoctible | Gross | Dedoctible
afound | amoun amoun | st pmeunl | armeunt
{349) [354) {351} {352) (353) [354] [355) [358) {357} [355) (359 {3601 {361)
Deduction in | Dednehion in Deducion i Dedaction in Totnl deduction in respect | Deduction inrespectof | Amouni deboctible under | Total amount
reapect of respect of respect of health | respect ol of donathons o cortain meresl on depoxits in any other provision (5) of | dedoctible wnder
amount prid | coplrbution by | issusice irterest o loasn | Funds, shariisble SaViHgEs aooimnl inder Chagpier W[-A, Chapler VI-A&
ot depogiled | employer @ premibs iinder inken for bigher | istilebons, oo, umder secibsn BT TA, [35T4 305610
urider nobified pepsion | section BT edication under | stulion B0 (imited o R
it fied schinie under section BOE. 150, 000) +363
PeTERoT SEOTAON $363-+3674369+]
schemg ROCCIH2E THIMS+3TH].
under
BECtinm {
RO Ea. L
Gro | Dedu | Gross | Dedy | Gross | Dedu | Cress | Dedu | Gross | Quall | Dedy | Groe | Quali | Dads | Gross | Gunli | Dedu
s | cuble | amoun | ciible | gmovst | chible | omotnt | eibde | anouet | fing | elfble | snounl | Bang | cide | omoeol | Being | clible
aseWy | AN BT HRHOIL Amd feEnu | gy | [ELECETH BRrL ] Arncia
ot | i it il it L _fmt i nif ni
(362)) 1363) | (a4 | (365) | (3eE) | (36T) | (358) | (369 | (3T (3710 (3723 | ARy | 4374 | (3TE) | 3TEY | AT AATH) (379
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[Pant —SEc 3]

[ Total tnaalle | Income-tan | Hebale sinder | Surcharge, | lzakh | fncome-tas | Met tax lbiity | Total amomt of | Beporsal Total Shorfall i @x
i A i weclon K7A, | whensver miwd ichiel under | [38]+3E3 354 | iz dodecied o | neoond of e wmount of | deducien [+ or
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